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GOVERNMENT OT GUIARAT
FORESTS & ENVIRONMENT DEPARTMENT
BLOCK NO. 14, BlH ITLOOR" SACHIVALAYA

GANDHINAGAR - 382 O1O.

S. M. SAIYAD, IFS
DIRECTOR(ENVIRONMINT) &
SECRETARY, GCZMA

Ph: (079) 23251062
Fax: (079) 23252156
E-mail direnv@guiarat.gov.in

Ref . N o.ENV- 70-2019- - 1 1- E (Tce ll ) November 18, 2079

Sub: Before the Hon'ble Natio,rul Green Tribunal, principol Bench, New Delhi

ln O.A. No- 742/ 2018

In the motter of Pratop Badlani V/S llnion of India &Others

Ref: Hon'ble NGT Order doted Z1-02-20L9

Vide order dated l7-10-2019 tlilecrion rvas passed b,v this llon'[rle l'ribunal to lvenrher
Secrctar;-, Gu.iarat Coastal Zone \lanasement Authoritv bet-<lre taking coercive measures
given an opportunity to contpl,\, rvith onler ofthis l'ribunal dared 2l-02-2019.

In coN4I'1-lANCl-. 1'l'lERF.ol'. please find atrachctl herc.'ritlr iirllorving r.eport anci
:\nncxLrrcs.

I Aulilrtt Iieptrtt reprrl lir)rt1 (rfi:ri:i1 (,rr1.,131 7u,," \iiiriur:ertt.:rrt.\trtlrr,iiir rl0trg$itlr
,\nlte\Lll'c\.

( S. M. Sail'ad )

On Bchall' o1' Diroctot l [:n r ironlrcnr )&. \d<.jitionrl Secrctar.r ^ &

Member Secretary, Cujarat Coastal Zone lVirnagemenr Aulhorir).

Forcsts and E,nvironment Depaftmenl. Government ol'Gujaral .

Encl: As Statcd -
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NOTE ON THE ACTION TAKEN BY GCZMA  

(GUJARAT COASTAL ZONE MANAGEMENT AUTHORITY) 

IN  

O. A. NO. 742/2018 in the matter of Pratap Badlani V/DS Union of India & 

Otherrs  

• Letter dated 07.09.2018 received by the Dept. of Environment & Forest Govt. of 

Gujarat from the Applicant Pratap Badlani. However, based on earlier 

representation received from Kandla Youth Machhi Sahakari Mandli Limite, 

Gandhidham  following actions were initiated.  

• Looking at the allegations in the Letter, a sub-committee comprising of: 

o Assistant Director Fisheries Bhuj,  

o Dy. Conservator of Forest Kutch East,  

o Mamlatdar Gandhidham and  

o Regional Office, Kutch East 

was   constituted to carry out a Joint Inspection of the site by the District Level 

CRZ Committee  

• A Joint Inspection is carried out at Kandla on 26/11/2018. Minutes of the 

Meeting and Observations are drawn (Annexure 1). 

• Based on the observations made in the Inspection, an Advisory Note (Annexure 

2) is issued by the Collector & District Magistrate (Chairman, District Level CRZ 

Committee) on 31.12.2018 to the Chairman of DPT along with all of the plot 

holders, directing them to: 

o “To stop the usage of pipeline until obtaining CRZ Clearance from the 

competent authority. 

o To ensure that no pipeline shall be laid within CRZ area without obtaining CRZ 
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clearance from the competent authority in future.” 

• GCZMA was closely observing the site in coordination with other agencies including 

GPCB and monitoring the situation and also investigating other issues raised in the 

Complaint and pointed out by the Hon’ble Tribunal. 

• The Storage terminals have submitted reply on 28-02-019 (Annexure-III) to 

the Advisory note issued by the District Level Committee and submitted that the 

Deendayal Port Trust(Erstwhile Kandla Port Trust ) has obtained the necessary 

Environment/CRZ Clearance from the MOEF&CC, GOI and therefore they requested 

to verify the same.  

• The Gujarat Pollution Control Board directed the KPT ON 22-01-2019 to get 

necessary clarification from the MOEF&CC, GOI  

• Based on the Hon’ble NGT order dated 21-02-2019, the GCZMA directed the 

Gujarat Pollution Control Board on 19-03-2019 for obtaining Bank Guarantee of 

Rs, 12,00,000 from 12 Storage Terminal units against the cost of alleged violations.  

• The Bank Guarantee of Rs. 12,00,000/ has been submitted to the Gujarat Pollution 

Control Board, by the respective Plot Holders. The same were furnished to the 

GCZMA by the GPCB on 03-05-2019(Annexure-IV) 

• The Dindayal Port Trsus(Erstwhile: Kandla Port Trust ) submitted its letter dated 

24-04-2019  informing that the MOEF&CC, GOI has clarified vide its letter dated 

15th April, 2019 CRZ Clearance and Environmental Clearance issued vide 

Ministry’s letter dated 02-02-2010 is for installation of tanks for storage /handling 

of the petroleum products and edible oil and laying of inter terminal pipelines buy 

the DDPT.  

• It is further clarified that the need for further CRZ clearance by the plot holders in 

the DPT area for which EC and CRZ Clearance has been issued therefore does not 

seems to arise(Annexure-V)    
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• Thus, as the clarification is issued by the MOEEF&CC, GOI mentioning that no 

separate Clearance is required by the Plot holders in DPT area. no further actions 

required to be taken by the GCZMA.  
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' \q-6err,t^_- 3

\." lnspectlon Report by sub-committee constltuted vide MoM of Dlstrlct Level CRz

committee meeting dated 15- 11-2o18.

Wth reference to Minutes of Meeting of District Level CRZ Committee meetlng held on

15-11-2018, it wes directed to carry out ioint inspection ofM/s Krandla Agro and Chemicals Pvt

Ltd, vill. Bharapar, ra. candhidtram, Kutch rry the,r6loiilil-o1iiffilii.rir,rn,
Dir€ctbr Fisheries thui, Dy. Conservator of Forest Kutch East, Mamlatdar Gandhidham and

Regional OfIice. Kutch East [Copy enclosed).

Also l/C Regional Officer, Kutch West & Member Secretary of DisElct Level CRZ committee vide

its letter dated 19-11-2018 asked to submit the detailed insfection report of M/s Kandla Agro

and Chemicals Pvt Ltd, Vill. Bharapar, 'l'a. Gandhidham, Kutch and representation of Kandla

Youth Machhi Udyog Sahkari Mandli Ltd regardinglalng ofchemical and edible oii pipelines in

Eco-sensitive and CM areas at Kandla without environmentand CRZ p€rmlsslon citingreference

ofMoM ofDistrict Level CRZ committee dated 15-11-2018(cqpy enclosed).

ln vlew of above, a ioint inspection ls carried out at Kandla by l/C Reglonal Officer, Kutch West

& Member Secretary of Dlstrict Level CRZ committee, ACF-Kutch East (Representative of DCF,

Kutch East), Superintendent of Fisheries (Representative of Assistant Director of Fisheries,

Bhtrj), Dy. Mamlatdar Gandhidham (Representative of 'Mamlatdar, GandhidhamJ, Assistant

Environmental Endneer (Representative of Regional Officer, Kutch East). The sub-committee

remarks are as follows:

. The representation of Mr. Manii Kanii Rabari, House no-4, Vlll. Bharapar, Ta,

Gandhidham, Kutch against M/s Kandla Agro and,(:hemicals Pvt Ltd, Vill. Bharapar, Ta.

Gandhidham, I(utch does not hav-e a@lllot$grlion 
_".nd

havtnEjt!gI!!!!: ngllgltlLning rqpqlylgls-olDistrint l.eve!{RZ.€ommittee-and ir is

unanimously tieclded not to carry out inspection of the unit lt may please be appraised.

that Regional Oftice, Kutch East, GPCB has carried out inspection on 20-08-2018 and

Vigilance Office, Raikol GPCB has carried_ out inspegtion on ZZ-08.2Q18 of M/s Kandla

Agro & Chemicals Pvt Ltd with reference to subiect conplaint. The same representation

received from luhiot Technical Officer (Under Secretaryl, Forest and Environment

Department vide letter dared 17-10-2019. Against which Regional Office, Kurch East,

GPCB vide e-nail dated 01-11-2018 appraised lunior Technical ofiicer(Under Secretary)

that Regional Offrie, Kutch Easr, GPCB has carried out inspection on 20-0g-2018 andS - ,-d..{-..La'r

llPage

G.P.C.B. BHUJ,(W!
/tn*rard No, le34

!

i^ee*t Date. 1 l\< [ {r
tJ/7,
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Vigilance Ofllce, Raikot, GPCB has carried our inspection on 22-08-2018 of M/s Kandla

Agro & Chemicals Pvt Ltd (E-mail Copy attached).

Regarding thq representation of Kandla Youth Machhi Udyog Sahkari Mandli Ltd

regarding laying of chemical and edible oil pipelines in Eco-s ililnd CRZ areas at

Kandla without envlronment and CRZ permlssion, the site is lnspected in presence ofthe

President, Kandla Youth Machhi Udyog Sahkari Mandli Ltd.

The MoEF&CC (Minlstry of Environment & Forest, Climate Change, New Delhi) granted

EnvironmelgJ and 
-C.R,! -Clqar-aqce for Development of Plots_for-c_onstruction.of Liquid

Storage Tank Farm at Kandla vide lener No. 10- 36/?00E-lA.Cll dated on 02.02,2010
_.44'_.-.

*iit ,riioity of nlly:ars i.e. Oz-OZ-301! P i-1 02._1013 followed by valldity extension till

9!-O?:?9.2Q by MoEF&CC vide letrer dated 18-08-2015 for the proposed installation of

tanks for storage/handling ofthe petroleum'priducis and Edible Oil and laying ofinter

terminal pipelines by the KPT in Kandla Port Limits.

KPT has leased out varlous plots for setting up of liquid storage tank for 3_0 years,leasg

period to following industries (1) M/s Aegis Logistic Limited, Plot no. 3,4, 5,6 (Total 04

plotsl Kandla,'l'a- Gandhidham, Dist- Kutch. (2) M/s Shreeii Liquid Storage Pvt. Ltd, plot

no.7, Kandla, Ta- Gandhidham, Dist- Kutch. [3) M/s Friends Bulk Handlers Ltd., plot no.

10, IGndla, Ta. Gandhidham, Dist- Kutch. (4) M/s Viking lightrage & Cargo Handlers Pvt.

Ltd., plot no. 12, Kandla, Ta- Gandhidham, Dist- Kutch, (S) M/s 6okul Agro Resources Ltd.,

plot no, 13, l(andl4 Ta- Gandhidham, Dist- Kutch. (6J M/s Kutch 0ll and Soap Industry,

plot no. 14, Kandla, Ta- Gandhldham, Dist- Kutch. {7) M/s Seabridge Terminals h/t Ltd,

plot no, 15, lGndla, Ta- Gandhidham, Dist- Kutch- {8) M/s Emperius lnfralogistics P\rt Lt4

plot no. 17, Kandla, Ta- Candhidham, Dist- Kutch. [9) Mls Sunsh,ne Liquid Storage Pvt.

Ltd,, plot no. 18, lkndla, Ta- Gandhidham, Dist- Kutch. (10) M/s Ambaii tmport PvL Ltd,

Plot No- 19, Kandla, Ta- Gandhidham, Dist- Kutch.

Out of total 19 plots, total 1.3 plots are utilizing for liquid.storate terminal; 04 plots are

yet.to auctiolr and the 02 plots are dedicated for parking prrpose.

KPT has given permission to lay pipeline to above mentioned lessee. 0ne of the condition

mentioned in pipeline permission letter given by KPT, mentloning that 'subiect to

ratification by Board and compliance of the terms and condltions as per the "Policy for

grant ofperrnlsslon for laying and operatinS the plpelines ln KPT Limit'approved by the

Board". As per the aforcsaid policy, Para 05 [a) read as "Nl statubry permissions

includingthat ofexplosives and fire safety etc., shall be obtained by the partles conceroed
6

ZlPete
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la

from the respective authorities"; and Para 05 [b) read as "The party shall obtain

necessary permission / approval from Gujarat pollution Control Board, Gandhinagar, lf

requlred'.

The portion of pipelines laid by the various plot holders, ofaforesaid 17 plots, whlch are

passlng through CRZ area resulting to attraction of provision/s ofCM notification 2011

and amendment thereof.

On getting approval from KPT, all above mentioned ft-119-91"-ntot-holdgts/lndustries

except M/s vikinstig Tqegle$-ojlBldclandtrrl$Io,Ls9-i4E3yg ji,! nlryllnes

throuShlheCR-Zarearvitho_utobtainingCR[c!91an9g{19l.r;9gq99gnta.-ut!C.ittJ

finii iiiort on Rapld Environmental Impact Assessm6nt for Proposed development of

plots for tank farms at Kandla Port prepared by Coastal and Environmental Engineering

Division, National Institute of Ocean Technolory, Chennai (August 2006) and Final

Report Rlsk Assessment for proposed tank farm at KPT prepared by Coastal and

Enylronmental Engineering Divislon, National lnstitute of Ocean Technology, Chennai

(December 2008).

As per EC given by MoEF&CC for proposed installation of tanks for the proposed

installation of tank for storage/handling of the petroleum products and Edible Oil and

laytng of inter terminal pipelines by the KPT in Kandla Port Limits. Permisslon lettEr

R.l,Acharya,AEE,
GPCB,KutchEast Sup.of Fisheries

D

-4e4ht^^r.-]-..1-
H.B. Vaghela

Dy.Mamlatdar. Gandhidham
4.B. Dave, ACF,

Kutch East Division

--hd--*S.rc
o,. r.(Jrr.*fc no xu,.r,
West& MS, Distrlct Level CRZ

Commiftee

,$ ?.,.N\t{t 
q4}"/'- z elrlw *-

6.-*/r.-l$,r^aAt ' Fo*;aU '

(mA\,\
R.RViirda,AEE,

.---"..--... :.- - _-
:!lPase

obtained by any ofthe plot holder for layingof pipeline in C-RZ arei. IJ
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r! ;1t1,. .1:i :,.. 
:lil:'l

h.rs issued (,lastal iit'gil!;rl: ", ': .l: I ' 'r'rilill Ii.:'. iiiirir1' ' : thr:

[nvirot)mtnt iProtectloll] ,.\al :'1r 
'

.i\. ,,. ., lt '

r ,.The MoEF&CC granted tlvironnent flnd cRz clearance for devetopment of plots

for construction of Liquid storage l'arm at Kandla virlc letter No 10-36/2008'IA-IU

dated 02.02.201t') with va1irlit1,' 3a i:Ye years lollorved by validity i:xtc,lsion lill
al/o2l2a?0byL1oEF&CCVidl-i{r!!erdaltdli]/08/?0l5fortheproposd.

1t'1
v.]{cr.) .,\xr4(il$/ rC'

t,

Page 1of 3

6l

(fi
It'i

\--r-. *^^ . D
ilJice ol lhe (;ollecior Lodrhh
W-370N|. (G4istat)

Tel. : {O) 25ilr2L, L 250350

Fc: 25(Ni0
l - mdt . collector- k:.,i1) vu i oat, pu ia

Mq
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installationoftanksforStoragefhandlingoithepetroieulrproductsarldt.]dibleoil
and laying of inter terminal pipelines by the Deendayal Port Trust (DPT) in port

Limits.
. DPT has leased out variotts piots i.rs :)!r the lisrl for scitillg up of li(iLlid storage

.anksfor30yearslease'outoftotallgplots,total13plotsareutilizeiorliquid
storage t..i*t; 04 plots are yet to auction and the 0? plots are dedicated for

Parking PurPos€.
, bn" oi the eondidoos rnenuoned in pipeline permisslon letter given by DFr,

menlioningthat..subie.ttoratificationbyBoardandc0mp}lanceofthetermsand
conoitir,i-.:; as ptr thc 'lr) i.i:" -:" .]: l)('fn1i-\!i()rr l'.'i i;i!ing' ar'd tllcl':1i'illg the

plpelines in KPI' Lirut., itii;j;'..r.,,ri] ':' .ir,'] il.rllri. ..\s lrtl:- :n.: :rirll-esaitl :li:lir-1" para

05f aJ :.e,irJ as ,,All stati.:toI\' ]],.]:,'-)].9]1 ,]s ]nlluding tlrat ci. exl;losivcs lnd iire safety

otc,. Sh.lll be <lbtaineci h]' trle ;'i:':ii': t ':'certled lrortl tl:e r'silective auth3r'l:ics"; and

l)afil irr,i'I l,:;ll: .l', 'li,r .r,r: ' '':lr'r'illr iL -' l'-" ' ' 'l l- ' ' ir0rn

Guiarat l'ollutloll Cent;u lJdll: J.,.illc:llr'ugrl, ll l tQLll;'('rl

r The portion ofpipelir,es laid by the various plot holders, of aforesaid 17 plots, which

are passing throug|.] Ci{Z ;i;..ir r.cruliitlg to ;t|"t]-itctjon oi provision/s of CR?

notificttion 2011 ani atnencl:nl:;'. r.;rtreol. Hetrce, it r'.'as observed tirat all the plot

the lisil have lard pipeiines through the CRZ area wrthout obtaining
---.-^,.-'.a ^,,'t ^;;ar'competent authoriry".

therefore you are herebY advice,

r To stop the usage of pipelin. until obtaining CRZ Clearance from the

authority.
. To ensure that no pipeline shall be laid within cIlZ area without obtaining cRz

clearatrce from the compeletlt."uthol'ii\.' in future

Failing to conrpiy wrth the arlvisory issrie(i iie.eill abore you w1]l be heid rcspo:rsible for

nq{Eompliance of the prwisions of The Environment {ProtectionJ Act, 1986'

competent

..rge2of3

. -.'

(RemYa Mohan, IAS)
District Collector and ,istrict Magistrate

&
Chairman. Distrlct Level CRZ CammlBca'
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No:GPCB/ROlKutch-West/Cltzll's:t{:)' i'

lo,

DalpJ: q7_/12/20t8

& Environment DeParttnent,

Hew Sachivalaya, Gandhirragar '38?01 0...." '"'-"""''"'" """"'l;or your infonnaiion'

M/s. Aegis Logistic Limited, Plot i.ro 3 Taluka: Cantihidham Dist: Kutch'
I

M/s. Aegig.Lsgistic Lintitttl, Plot nt;. '1. Tal*ka: Gandhidham Dist: Kutch'

Limited, flor no. 5, Taluka: Candhidbam Dist: Kut{h'

6, Taluka:

5. M/s.
Kutch

6, M/s. Friends Bulk Hunclb:.s l,td. Plot lro. i,.0. Kandla Taluka: candhidham Dist:

Kutch,

7. M/s.Ci,rkul Agro Rest,titllr::: l,i(i ],|( l :.1, 13, Kaltd].i 
,l lllrrka: Candhrdh:r:r 0ist: Kutch.

8.M/s.KiiichOilandlirr.rpi:lii'ist;i)rirllr:14'KattLii"i':)LtK:::(iandhrdit't:tlDisr:
Kutch.

9. M/s. Seabririge 
,Iertnina}s I,.nr,Lid, i,ll)r r-r*'15, Kancila 

,laiuka: Gancihidhal]-, Dist:

Nutch.

10. M/s. Emparius lnfralogistics l\t.Ltd, Plot no. 17, Kandla ?aiuka: Candhidham Dlsc

Kutch.

Kutch.
Plot no.19, Naodla Taluka:

r.-il E

'Ihr l lh.r:t matl,
Deend:iJ'il: Port "i |u:;t
P.O, Box l'io - 50, Admin. Ofiicc liutr''rtt:;,

Tagore RoadGandhidham[KutchJ'370201

As per the list

Copy to,

The Chairntatr
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Ref: GCZMA/201 8-19/001

28tr February 2019

To,
The Additional Chief SecretarY,

Forest & Environment DePartment &
Chairman Gujarat Coastal Zone Management Authority,

14/8 New Sac-hivalaya,

Gandhinagar

Kind Attn: Shri S M Saiyad, IFS, MS CCZMA.

Stb: clarifications and Representations in connection to Environment clearance &

CRZrecommendationsfordevelopmentofplotsforconstructionofliquid
StorageFarmatKandlaandlayingofinterterminalpipelinesinportlimits

Ref: l. our letter vide reference no. GCZMA/2018-19/001 dated 2812120t9

2. Advisoyleuer under Refer No' GPCB/RO/Kutch-West/CRZlT-

55(c)/935 Dated 31.12'2018

Respected Sir,

ln corurection with the subject mendoned above, subsequent meeting with

Hon'ble Member Secretary, GCZMA on 27 t2l20l9 and the letters as referred above'

we are grateful for granting us the opportunity to present our case and give us time to

submit the details of the matter.

As per our discussions during the meeting we are hereby submitting further

more details supported with drawings and documents to justify that the inter termina!

pipelines are laid as per the Environment and CM clearance granted and do not

require any further clearances especially in connection with Environment and CRZ'
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/
Hence, you are kindly requested to consider our rePresentation and details submitted

herewith and the same may be verified before taking suitable decision in the matter'

Seeking a positive consideration on the above matter.

Thanking you,

Yours faithfully,

/

Name of Tcrminal

Plot No. 3,4,5 8L 6

Plot No. 7Shreeji Liquid Storage
Terminals Pvt Ltd.

Friends Bulk Handlers Ltd

Plot No. l2Viking Lighterage & Cargo
Handlers Pvt Ltd.

Gokul Agro Resources Ltd Plot n\o. 13

Plot No. 14Kutch Oil & Soap Industrics

Seabridge Terminals Pvt Ltd Plot No. 15

Plot No. 17Emperius Infralogistics Pvt Ltd

Plot No. I 8Sunshine Liquid Storage &
Terminal Pvt Ltd

Aegis Logistics Ltd
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l0

w" '9
@!; Details of the storage terminal and pipelines along with Arurexures 'A" to
"G" (As mentioned above)

CC. l. The Chairman, Deendayal Port Trust.
2. The District Collector & Chairman District level Committee, Bhuj
3. The Director (lA-lll Division), Ministry of Environment, Forest & Climate

Change, New Delhi.

/

/

/

Ambaji Imports Pvt Ltd. Plot No. l9
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Introduction:

Deendayal Port (earlier known as Kandla port) is a seaport in Kutch District of
Gujarat State in western Indi4 near the city of Gandhidham. Located on the

Gulf of Kutch, it is one of major ports on west coast. Kandla was constructed in
the year 1950 as the chief seaport serving westem India, when the port of
Karachi went to Pakistan after the partition of British India.

It is the largest port of India by volume of cargo handled. Kandla port

Trust, India's busiest major port in recent years, is gearing to add substantial

cargo handling capacity with private sector participation. The port handles dry

ca-rgo Ers well as liquid and gaseous cargoes and has special dedicated vessel

Berthing Terminals (commonly known as jetties) (..VBT",) for it.

As far as liquid and gaseous cargoes are concerned, there are six vBT
dedicated to serve the vessels /.ships bringing in liquid and gaseous cargoes like
petroleum products, chemicals, edible oils, natural gas etc. and the details of the

same are as under:

a) VBT I - for liquid and gas cargo

b) VBT 2 - for liquid cargo

c) VBT 3 - for liquid cargo

d) VBT 4 - for liquid cargo

e) VBT 5 - cargo for IFFCO and iiquid cargo

Details Regarding Newlv Constructed Liquid Storage Tank Farms and

,ssociated inf.astrrcture facilities at Deendaval port (Kandla port)

Liquid and Gaseous Cargo Handling at Deendayal port:

152



f) VBT 6 - cargo for PSU viz. IOCL, BpCL and tIpCL only

once the Ship or vessel carrying liquid / gaseous cargo berths at the wr, the

process of unloading is commenced. The process of transfer of liquid cargo

from vessel to storage terminals or even from a terminal to other terminal is a
very specific one at Deendayal Port which is explained in details below.

Liquid Cargo transfer from Vessel Berthing Terminal to Storage
Terminals and from Storage Terminal to other Storage Terminal

At the heart of the entire transfer operations, be it from vBT to Storage

Terminals or from one Storage Terminals to other Storage Terminals is the

special arrangements that exist at Deendayal port.

As can be seen in the map, there exists a junction known as y_Junction at

the port, where all the pipeiines connecting the vBT as well as Storage

Terminals meet. At this point there is an arrangement, wherein irrespective of
the Ship or vessel being berthed at, the cargo can be unloaded to the desired

Storage Terminal and if the Storage Terminal owners desires, then the cargo can

also be transferred from one Storage Terminal to other Storage Terminal.

At the Y-junction, there are manifords, where in &e pipelines coming

from vessel Berthing Terminals can be connected to the pipelines of storage

Terminals as well as t}re pipelines of Storage Terminals can be inter-connected.

Thus, at the Y-junction due to the specific manifold connection system, the

following inter-connections are possible.

a. Vessel Berthing Terminal to Storage Terminal

b. From one Storage Terminal to the other Storage Terminal
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It would be worthwhile to note here that, each of the VBT have their own

dedicated pipelines to unload the cargo from vessel till y-junction. These

pipelines are owned by PSUs and private parties and any Storage Terminals'

owner desiring to use these pipelines, may do so after following a pre-decided

procedure and paying the requisite rent for using the pipelines.

Each of the old as well as new Storage Terminals, have their own

dedicated pipelines from Y-Junction to their respective premises. Thus, this

arrangement makes it possible to use these inter-terminal connections for
unloading cargo from vessels berthed at vBT as well as transfer of cargo from
one Storage Terminal to other Storage Terminal.

The manifolds which facilitate this inter-terminal connectivity are owned

by private parties viz. Focr, NPP and cRL and they get the charge/fees for
allowing the usage of their manifold by the Storage Terminal Owners.

The above arrangement is also depicted in the figure enclosed herewith.

The Deendayal Port Trust (DPT) (Erstwhile: Kandla port Trust) during

the year 2008 had submitted application in the prescribed Form I along with

EIA Report and other reguisite documents to MoEF for obtaining

Environmental and cRZ clearance for development of new plots for liquid

storage tank farms within Kandla Port Trust Area.

Based on the said application, presentations and deliberations,

Govemment of Gujarat recommended CRZ clearance and Ministry of
Environment & Forests on 02102/2010 accorded Environment clearance for the

proposed installation of tanks for storage / handling of the petroleum products
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and edible oil and laying of inter terminal pipelines in Kandla port Limits. The

validity of the clearance was extended upto 01.02.2020.

On receipt of EC and CRZ clearance, as mentioned above, DpT allotted

the plots to various lease holders on 30 years lease basis. Subsequently, Dpr
has also given permission to the above lease holders to lay pipeline and

accordingly they have laid the pipeline from their respective storage terminal to

Y-Junction which as mentioned above is the heart of entire liquid cargo transfer

operation from vBT to Storage Terminals or between the various Storage

Terminals, i f required.

Thus, the entire development of the new storage tank farms along with
the requisite supportive infrastructure including the inter terminal pipelines was

done strictly in accordance with the Environmental and cRZ clearances

granted.

The map showing the various existing pipelines and the newly laid

pipelines is appended herewith. It would be pertinent to note here that only a

portion of the new pipelines are laid on new corridor, while rest of it is laid on

the existing rack of the existing pipeline corridor on the side of the road. Also,

as per the regulations by DPT, any new storage terminal coming up in the port

area is allowed to lay the pipeline till Y-Junction only and has to compulsorily

use the existing facility of pipelines from vBT to y-Junction or for transfer of
cargo between the Storage Terminals, if required. Thus, in essence, y-Junction

acts as the nodal point for the inter terminal pipelines laid by the storage

Terminals, be it old or new.

Hence, based on the above facts and circumstances on site, it can be seen

that there is no violation of any conditions of the Environmental and cRZ
clearances granted especially for laying of inter terminal pipelines and do not

require any separate CRZ Clearances for the same.
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Infact, the said clearance was granted by the MoEF after taking into

consideration various details of the Projects such as: (i) the number of plots

involved in the Pdect for the construction of Liquid storage Tank Farm, (ii)

the total traffic handled by the Port, (iii) the expected projections for the future,

(iv) the fact that the proposed activity of handling of petroleum product and

Edible oil and laying of interconnecting pipeline was an expansion of existing

activities, (v) that the proposed site was not ecologically sensitive, and (vi) the

proposed activities were not prohibited at the proposed location and did not fall

in the GRZ-I (i) area. In other words, the clearance was overarching in nature

for t}le entire project. The fact that the cRZ approval was a composite clearance

granted to DPT on behalfofthe project proponents is evident from para 5 ofthe

said letter of approval dated February 2,2010 which shows that the clearance

was granted only after relevant documents were submitted by the project

proponents and additional clarifications in response to MoEF's observations

were sought from the Project Proponents. Had the clearance been only for Kpr

and not for the project proponents, such an exercise would not have been

necessary, but futile.

Enclosures :

1. Map showing the various Vessel Berthing Terminals, pipelines, y-

Junction and Storage Terminals

2. Schematic Diagram showing details of y-Junction

3. Schematic Diagram showing details of manifold

4. Map showing the existing and newly laid pipelines
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DEENDAYAL PORT TRUST
(Erstwlrllo: KANIILA PORT TRUST)

Atlnrirri:;tt ;rltvt-' OItice Btlilding
lrost llox NO. 50

C;rlNlll lltll lAlVi (l(trtcit).
(.i1r1ittirt. 3/0 201

l"-nx: (02BltG) 220050

i'tt.: (tlziji6) lrJ ii2

l)ntc: (,41O212O I -'!

'lartLdee n d-Ayalp_o rt (lov, in

EG/wK/46a4 lECl/ ttarr Vr ( I I

.-;1.- sl-rrr rusnat vashtst, tJircctof (lA-lll Dtvlstotr),
r'i rflrstry of Environmcnt, For*il:; l'r Cllttrerit: Cllirl\q(!,
lor Baqh Road, Aliqan.l,
indrra Paryavaran Biraw n,
Nevr Delhi-110O03.
E-mail: kushal - 2469538

au-&{ De.relopmcnt of Plots fbr constrtrctiorl of Liqr'rid storaqc Tank Farm at Kandla - EC &

Ce z c t e a t' ;t n ( rr - Rco u e qt r..,r c l,. rl rlcat i 
" 

n ..' ;:;(G Lt*:gt t':!iiry*l+ql{****ff
Iavlnll 9_L- plulillll-L rl urrr-. ! .!!rr!rrv"' '|--.' ' lnr products etc,'ffi ;""r;rs li -i'.r:Ic' lq s-er J d l !r ! q"ql l." c h e nr i q F l s

Pollul-ionContl.olBoar<llel.l"crno.PC/CCA-KUTCH.1285(2)/GPCEiD-
2U'll2019.

Kindly rcfer to tha cltc(l rclcrcncc on thc irt)ovc sut)lcct'

in lnls rcqard, lt is to stlbmit hcre tllat'

o,,"iauilfpnit' t tu*'t <I'rrctl i9(24)i09i21) lB t<'

:...--:.r:r\t.drricd out l)y tlrc' Oflicials of GI'CB

';,' ;i:;;:' ;;;;0,- vioe t hcir. tlb:vnl i:":Y "

irl response to the subnlission made bY the
ilrt: Guiarut PclI'rtion Colltrol Boa!'C \Y'!"t' site
itut..t is1s,/:oIs, now, the Gujarat Pollution

conr nl U tr icatiolr dated 2llfi 2Of9 {CoDv -

Ref. : The Gujarat.
-1636'4 datcd

<t.

i'ililr"* il, has rcqtrc-stcti

A;ffiffim oroductsletc'

Itrcrei':vanttosubtnithcrctht'tlx:.Lrce-trdaYalPoft'lrt!st(Erstrvhrlc:KandltsPort
i,u5,1 4urlng ,.r,,,,:l:^.i,.,11,,'t,,1jilllilll,s:lx;l'i:pi;l;.Ili["-]':,kl'1"11;;i:
(t.(:r(-(tbcd Form I al()n(i,-.,-..-nate tn rh,,Mot,t-, (ji)t. ror ot)triri.q r.rr'ircnrr,.'nial $ CR::^'"lll.:.:"'Erscc on ihe

i,l;ili,r,,ii,1;i#Jl'rl'i;fl r:il:Ilu!:':.ffi ,l,;l:.l';r:}i.J.ffi t*
iii:::j:,";,:;:;;:::'il;''J,1:"i.,ji' ,ll'ii,,1';i:,"',:.\i'i',,'illlil:^ il1i.5.'q,,,'ntr.'" -:" I'l:uo" 

oi DFr' the

iiner,,oCC,cutn:,d,r:xr.ncr,:)',..,.. 
uilloiiu ,.,.'r l.',t ,'t li]'' rf 

'$' 

'i: 
ilc'lr.rtr{:i\ trn ttr 1 l'l0lo'

anxi

Scanned bY CamScanner
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?-
/ Atir:r. rr(:(.ipt ol t'cquisitc EC & CRZ Clearance aS mentioned above, DPT allotted 13 Plots

i .'n,n ..ri'ior.r-i:i pr.'rt.i i" tiic ,;rrio,,s tease holders on 30 years lease basis' Further' 4 plots

rr. \ (.t tr\ .uctr(r^ .-rni *i ptots arc reserved for parkin-o purpose. Subsequcntly, DPT. had. also

(.!r\.(.n pflI.issicln to Jf:orlc-l3 plot allottee for iaying of pipeline and accordingly' they have

liir.Jtlrtrsait.lpipclirl...s-|ionlstoraQeterminaltoY]unction/newmanifold/FocTiunction.In
..:ii,,liiioir. it is llso rclcvant to mention here that, GPCB had also accorded consent to

- L)l\.!;,r!.. N Conscltt ta .:stablish to all the Plot Allotee and accordingly, they have started

iL\r..r'.!t i(rrt in tlrei| o11o11pd;tlots.

r i]1. cprir.(l s(.1 L\t doclmcnts submitted bv DPT to the GPCB dated 22/1+O/ 2O18' in
. rtStrtr -\c to thr sitc irrspcction carried out ls attached herewlth as AlLE-€s.lL for ready

I (ridr(\ncl.\, rvl'rich inclrrdes follorvinQ documents:

I) A corrv ot aDplication submitted in Form I to the MoEF. GoI - Annexure A'
l) A copy EIA Report prapared by NIOT, Clrennai - Annexure B'
:) I coirv'of Risk Assessment prepared by NIOT, Chennai - Annexure C'
-l) A copy of CRZ l.lap - Annexure D.
5) A copy of preserltation nrade before the EAC, MoEF - Annexure E.
,oi copiei or, ec s CRZ Clearance accorcted by the MoEF,GoI dated 2/2/2o1o, CRZ

Recommendatiort and NOC/CTE issued by GPCB - Annexure F,G & H.
7) Details provided by DPT dared 2419/2018 - Annexure I.
S) GPCB email 2419/2018 - Annexure l.
9) Collectirre reprcsentation made by all the Plot Allottee - Annexure K.
10) Copies of Consent to Operate accorded by the GPCB to all Plot allottee -

Annexure L.

In addition to above, w.r.t. GPCB letter dated 22ltl2ot9, all the Plot Allott€es have
submitted coll€ctive represcntation dated 30/1/2019 (Annexure III) stating as under:
"Plpc.lin..' coffidor is alrcady esCab,,shed for laying of pipelines, adjacent railway lines and parallel road
ro. cDnnectinq Old Terminals. Other estabrsh ments since last more than 50 vears and are in full
oper.3aron -srr)ce then. Ille -same corridor is now being utilized for laying pipelines connecting vessel
berthinq terminals and new tank terminals inside KPT area.Many of these pipelines are dedicatedly
used for t:dible Cjis onli,. fhey iave ar.so rnentioned that, s,nce KPt (now DPT) has alreadv been
irr.?nfed col/ective Environment & CRZ Crearan ce for the entire project which includes laying of
interl-onnecting termitral pipeline at the newly developed location of various Liquid Storage Termnals,

vide al,eir ,eCter Do. PC/CCA-KUTCH- 1285(2)/GPCB ID 46364 dated 22/1/2019, DpT may obtain
suita hle cra nrcd tions Frorn the ltl o E F & C C, Go I, New Del h i ",

In view of the Gujarat Pollution Control Board letter dated 22101/2019 & above
submission, it is requested that the MoEF&CC,Goi, may kindly consider and provide
necessary clarlfication resardinc--applicabittv"-ol-CBZlJearrnqe for lavino of varlpus oioelines from
Y Juncllon/lt!:E lnall:l-tolf /FOCT iunctlon (vessel Berthlno Termlnall to yarlous plot Hotders enoaoed
in storinq of Ediblc Oil, chemicals- netroleum products, etc.

This has approval of the Chairman, Deendayal Port Trust.

Encl.: As above

capv to :
Smt. Urvashi Upadhyay,
Environrnental Enalneer,
Gujarat Pollution Control Board, Paryavaran Bha,ran,
Sector 10- A, Gandhinagar : 382 01O.. :{fH.

t{
tDh'
F.

Deendayal Port Trust
ol

\c

Scanned by CamScanner

Yours fa$hfully,

-xK
Chief EnginEer
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t E:W|(rg:fy--
GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN EHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079)23222425

(o79)23232152
Fax : (079)23232156

Website : r4flIrg1cb. Sov. in

\r
(\
\

-vsil
o.' y

I{-
ts'lrltl
.^, ! n4 'T-V. t.t

GPCB

No: GPcB/ccA-KUrcH-1285(3ylD-46364/ SOq 92y

ror
"dnri s.ttt. saiYad, IFS'

,/6i^iiJii: te,wironmentl & Additional Secretary

V ;;t;;d d Environment DePartment

Block No 14l 8th Floor'

New SachivalaYa
Gandhinagar

Subiecti#,?U3l'Stl""TffiTi.'lJllli|QiJ:F:lXi3ff T1:,'iil.ilT'ir!'FX 
jl

Port Trust) for De'"il;1""i';f ;t"gi i"t'in"lt at Kandta' Dist: Kutch {es'

Reference: -

lliliif#*i*ffifi H.:il-r*$ffi lilrffi;F.f ;'al,?:",u"'""1

., ilJ'',::fi 4['i:r1"t::l"m#"f f lililt"*' oepartme nt to the c hairm a n' 
9 9 1Mo

' for stoDoinq the usage of pipeline until obtaining ot CRZ Ctearance from competent

,, f:P']#li:3?tElfi;l'2r."1]'itrust' bv GPCB vide retter no Pc/ccA-Kutch-1285 (2)/rD-

; i?:f1i?,''J"lrl5g:"'ii"'iJ"'"1"^,NPl^y'i" oA No 742 / 2018 directins GCZMA to

"' irrii.r, ti'" repoh viae order dated 21 22019'

Sir,

This has reference to the above various letters".where Kandla Port Trust (KPT)'

**n:qsffi5l{n*#,i*',:mr';' til',l,'l... tr'rTfl#
GCZMA authority for furth"' 

"Jii'n 
''lO" their letter dated 31 12 2018

Further' Flpn'ble NGT had issued order vide 9rd91 
daled 21IOZ2O19' mentioning

i,eoal expansion/of Kandta t"i?"iiixprl'lio iri"grr 
""tirities 

of KPT in setting up inter-

connecting pipelihe, in uioratio"n'i'6-oaltat iegutatlo-n Zone (cRZ) norms and Hon'ble NGT

AirecteO CtZllR to furnish the report'

lnconte)dtoyourE-Maildated,l5.3.2olgattachingletterdated14.3,2olgrequestingBoard
ror lew of Bank suarantees tilttiltit'-""d"J;inais"units' Board has levied Bank Guarantees

iii, iJrli*i"s iistorage terminals units are as under:

1) M/s. Aegis Logistic Limited, Plot no 3' Taluka: Gandhidham Dist: Kutch'

,i ffi.. ffii; r_o6iiii" r_i.it"o, pi"i 
^o.+, 

Tatuka: Gandhidham Dist Kutch.

:i Mr, ffi i[ rqigi#,q+ffi P]igry,##,ffi 3,m"
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5) M/s. Shreeji Liquid storage pvt Ltd, Plot no.7, Kandla, Taluka: Gandhidham OistKutch.
6) lvVs. Friends Bulk Handlers Ltd, plot no.1O, Kandla, Taluka: Gandhidham Dist:Kutch.
7) M/s. Gokul Agro Resources Ltd, Plot no.13, Kandla, Taluka: Gandhidham Dist:Kutch.
8) M/s. Kutch Oil and Shop lndustry, Ptot no.14, Kandla, Taluka: Gandhidham Dist:Kutch.
9) M/s. Sea bridge Terminals Pvt. Ltd., Plot no.15, Kandta, Taluka: Gandhidham Dist:Kutch.
10) M/s. Emperius lntralogistics Pvt. Ltd., Ptot no.'17, Kandta, TalGandhidham, Dist-Kutch.
11) M/s. Sunshine Liquid Storage Ad. Ltd., Plot no..l8, Kandla, Taluka: Gandhidham Dist:

Kutch.
12) M/s. Ambaji lmport Pvt. Ltd, Plot no.1g, Kandla, Tatuka: Gandhidham Dist: Kutch.

The Submitted Bank Guarantees of total Rs 12.00 Lakhs (Total 12 Bank Guarantee of each
Rs 1 Lakh), in originals are attached herewith wrt Hon'bte NGT order daled 21.2.2019 fot
further necessary action in conteri to Recovery of compensation for damage caused by the
said illegal activities, District Level cRZ committee may review damage caused by the said
illegal activities.

For and on behalf of
Gujarat Pollution Control Board

(K.C. Mistry)
Member Secretary
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AEGIS
AEGIS LOGISTICS LIMITED

catpotarc ofic.c l20l Towcr B, Paniosule Busincss P.rlq G. t( Meqg Lr.*cr Percl (W'), Mumbai - 4O0 01 3, Iodia.

Td"t +gl U 66 M6 I Frx +91 n 66 3Tt7 0 f,nuil ltdotg@cgisioiie.coo - I VCb-sirc: www'acgisindia-com

'l

To,
Member Secretary
Gujrat Pollution Control Board,
ParyavaranBhavan,
Sect - 10 A,

Gandhinagar,

Sub : Bank Gurantee against alleged violation of Environment Clearance and CRZ Clearance issued by the
MOEF & CC, GOI on 02.02.2010 to Deendayal Port Trust( erstwhile KPT) for development of storage
terminals at KAndla, Dist: Kutch-reg. .:'
Dear Sir,

This has reference to letter Ref No : ENV-10-2019-11-E(Tcell) dated 14.03.2019 from Director(
Environment ) &Additional Secretary to your good office on the sub.iect cited above.

As required, we attach herewith following original Bank Guarantees against Plot No 3,4,5& 6 in favour of
GPCB for your further handling.

S.N. BG No.
1. 2910rGPER009519

2. 2910tGPER009719

3. 2910tGPER009819

4. 2910tGPER009919

Thanking you,

Sincerely yours,

Aegis Logistics

(Aut horize

Amount
100000
100000
100000
100000

Expiry date
3t/03/2O2o
3Ll03l2O2O
3tlo3/2O2O
3LlQ3/2O2O

Due date
31./03l2O2O

37/03l2O2O
31./03/2O2O

3u03/2O2O

E--e./ .'- P3alave

;r 0%
v"

#c"
w

ts'-

$
CIN No. I-63090G1 1956PLC001032

RECEIVED ON

u 2 IAR 2019

Regieteted Offce: 502, 5th Flooq Skylon, G.I.DC., Char Rasta, Vapi ' 396 195, Dist. Valsad, Gujatat, Lndia'
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B*,:ry,ffi
CFSBAL/20I9

To,

The Chairman
Gujrat Pollution Control Board
Paryavaran Bhavan
Sector 10 A
Gandhinaga r
Gujrat 382010

DATE:20.03.20t9

Dear Sir,

Re: Bank Guarantees issued by us in your favor on behalfof
M/s. Aegis Logistic Ltd

we enclose herewith original Bank Cuarantee and hereby confirm having issued the guarantee
as per details given above and also confirm that signatory to tt 

" "aptiorJAA.ntGuarantee is authorized to sign guarantee for and on behalf of the'Bank.

Yours Faithfully,

Corporate Financialservices granch :4rh Floor, 10/12, Mumbai Samachar Marg, Fort,
Mumbai - 400 001, Maharashtra, tndia
Tel.: 91-022-4340 7300,4340 7301 to 325 Fax:9t_022_2202 t44s
E-mail: cfsbal(dbankofbaroda.com. operation.cfsbal@ban kofbaroda.com, \ reb:
www. ban kofba roda.com

2910tG PER00961S 31.03.2020
2910tG PE R009719 31.03.2020
2910tG PE R009819

v
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TdnrE

Pa$avaran Bhavan,
Sector- 104,
Gandhinagar (Gujarat)-3820 1 0

Nt 
BAITK GuaRANTEE

In lonsideration of letter/ direction dt March 14,2olg vide Ref, No.ENl/-
1Ol2O19- -11-E (Tcell) (herelnafi,er referred as "the letter" / from
Gofernment of Gujrat - Forests and Environment dept to Gujarat Pollution

. Cogtrol Board, (hereinafter called GPCB ), pursuant directions thereof of
GPCB, Aegis Logistics Ltd., Plot No. no 3 Taluka: Gandhidham Dist: Kutch
(hepeinafter called "the Compan/), has agreed to lodge. a Bank Guarantee
for 'RS.1,OO,OOO/- (Rupees One LaLh onlyl towards Compliance of

fB\ cofitions set olrt in the above referred letter.

W u, 
[^J' 

(D"-\
1

rv
E

tt(L$I$tlN 
550752o 2018 0

qtffit I alxr< orT tr ilo2siolcpEBgog+!3
Rnlolonre

2 O l'lAR zOE
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,ro,

A

qr{drof , BANTGTEE NorsloGPEE-Q!.gZl1
frRro,urE 20MAR20lg

e, Bank of Baroda, Corporate Financial Services Branch, 1O/ 12, Mumbai
Marg, Fort, Mumbai-400001 (hereinafter referred to as "Bank") at

request of the Company do hereby undertake to pay to the Gujarat
Pollution Control Board an amount not exceeding Rs.1,O0,000/- (Rupees
One La-kh only) against failure by the Company towards non compliance
conditions in the aforesaid letter.

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumbai-40o001 undertake to pay to the GPCB the
amount due and payable under this Guaraltee without any demur merely
on demand from MPCB stating that the amount claimed is due to non
compliance of the conditions mentioned in the aforesaid letter. Any such
demand made on ttre bank shall be conclusive as regard to t}re amount due
and payable by the Bank under the guarantee. However, our liability under
this Guarantee shall be restricted to any amount not exceeding
Rs. 1,0O,0O0/- (Rupees One Lakh only).

We, Bank of Baroda, Corporate Financial Services Branch, 1O/ 12, Mumbai
Samachar Marg, Fort, Mumbai-400001 undertake to pay to GPCB any
money so demanded notwithstanding any dispute or disputes raised by the
Company in any suit or proceeding pending before any Court or Tribunal
relating thereto our liability under these presents being absolute and
unequivocal. The payment made so by us under this Guarantee shall be a
valid discharge of our liability for payment thereunder and the Company
shall have no claim against us for making such payment.

This Guarantee will not be discharged due to the change in the Constitution
of the Bank or the Company.

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumbai-4OOOO 1 further agree that the guarantee
herein contained shall remain in full force and effect during the period that
would be taken for compliance of notice / letter have been fully paid and it
has claimed satisfied or discharge or till Government / Board certifies that
the terms and conditions of the Direction / Notice / Letter I any provisions
of relevant law have been fully and properly carried out and complied by the
Company / Unit and accordingly discharge this guarantee is made on us in
writing on or before 31tt March, 2O2O, We shall be discharged from
liabilities under this guarantee thereafter.

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumbai-400001 further agree with the Board that
the Board shall have the fullest liberty without out consent and without
affecting in any manner our obligations hereunder to vary any of the terms
and condition of the said Direction / Notice I Letter, etc. or to extend time of
compliance by the said Company / Unit from time to time or to postpone for
any time of from time to time any of the powers exercisable by the Board
against the said Direction / Notice I Letter, etc. and to forbear or enforce

O-L'
Q*4-*

any of the terms and conditions relating to said direction / notice I letter,
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rrt&dt, B,qNx GTEE No2gtoGPE@,9Ij5
fr{i6'rDATe

2 0 t,lAR 2019
and we shall not be relieved from our liability by reason of any such

would but for ttris provisions have effect of no relieving us.

It is also hereby agreed that the Court in Greater Mumbai shall have

exclusive jurisdiction in respect of claim, if any, under this Guarantee'

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumbai-4O0001 lastly undertake not to revoke this
Guarantee during its curency except with the previous consent of the GPCB

in writing.

Notwithstanding anything contained hereinabove

1. Our liability under this Guarantee is restricted to Rs.1'(X)'(X)O/'
lRupees One Lakhs onlYf .

2. This Guarantee is valld until 31't Match, 2O2O tncluding Claim
Perlod.

3. Any claims under this Guarantee must be received at our counters at
Mumbai by 31.t March, 2O2O and if no such claim has been received
by us by that date all your rights under this Guarantee will cease.

dati,on qn exleasiorlieing granted tothe -spirl -l0ompany-ALril of for ary--- 
-=such matter or ttring whatsoever, which under the law relating to sureties

)

@/*

+6 st.r T*Er
B^NKOFBARODA

qfrrAfrfurc vrqr, -'H
CcE lb FlErii SEl,lcos. &. tfulbai

10,/12' td {n'.R qFl,
I 0/l 2. tfunbal Srmadrar Maro.
{lql qmi, { - 8oo otl

4th Floor, Fort irrrmbai - 400 023.

BANK OF BARODA

a5qq 6$mibRs
FORBANKOFBARODA,-, .J.^

*'il;'---;fis'
CONSIIN'IEDATTORNEY

. .!,
170



MAHARASHTRA o 2018 o

I

l
i
t

I

chairman, ftilo'otrrt

Gujarat Pollution Control Board
Paryavaran Bhavan,
Sector- 1QA,

Gandhinagar (Gujarat) -382O 1 0

2018, , At[ 54327 5

pliance of

q*ffilarm<crTEeM)20tqGP

2 0 ilAR 2019

BANK GUARANTEE

In consideration of letterl direction dt March 14, 2olg vide Re.,f. No.ENV_
7O-2O79- -11-E (TcelQ (herelnafier referred as ,,the lettir" ) from
Government of Gujrat - Forests and Environment dept to Gujarat pilution
control Board, (hereinafter called GpcB J, pursuant directions thereof of
GPCB, Aegis Logistics Ltd., plot No. no 4 Tah:ka: Gandhi'r.-D, frcgrs Logrsucs Lrd., plot No. no 4 Taluka: Gandhidham Dist: Kutch
(hereinafter called "the compan/), has agreed to rodge a g";k cuaranteerrrLrsrrrilrLsr uausu Lrle uompany.), has agreed to lodge a Baftk Guaranteefor Rs.1,OO,OOO/- . (Rupees One Lakh oaly) towards Compliance of
conditions set out in the above referred letter.

CD - .-..-,(f*
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We, Bank of Baroda, Corporate Pinancial Services Branch, 10/ 12, Mumbai

Marg, Fort, Mumbai-4ooO01 (hereinafter referred to as.'Bank") at
request ofthe Co-p".ty do hereby undertake !o p^y to the Gujarat

Control Board an amount not exceeding Rs.1,O0'000/- (Rupees

One Lakh only) against failure by the Company towards non-compliance
conditions in the aJoresaid letter'

We, Bank of Baroda, Corporate Financial Services Branch, 1O/ 12, Mumbai
Samachar Marg, Fort, Mumbai-400001 undertake to pay to the GPCB the
amount due an-d payable under this Guarantee without any demur merely

on demand from MPCB stating that the amount claimed is due to non-

compliance of the conditions mentioned in the aforesaid letter' Any such

demand made on the bank shall be conclusive as regard to the amount due

and payable by the Bank under the guarantee. However, our liability under
this 

^ Guarantle shall be restrictld to any amount not exceeding

Rs.1,OO,OOO/- (Rupees One Lakh onlyf.

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumbai-40ooO1 undertake to pay to GP9P aly
money so dema]ided notwithstanding any dispute or disputes raised by the

Company in any suit or proceeding pending before any Court or Tribunal

,reiating thereto our liability under these presents being absolute and
'unequi,,;ca1. 

The payment made so by us undcr this Guarantee shall be a

valii discharge of our liability for payment thereunder and the Company

shall have no claim against us for making such payment'

This Guarantee will not be discharged due to the change in the constitution
ofthe Bank or the ComPanY.

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumbai-4000o 1 further agree that the guarantee

herein containfi shali remain in full force and effect during the period that
would be taken for compliance of notice / letter have been fully paid and it
has claimed satisfied or discharge or ti1l Government / Board certifies that
the terms and conditions of the Direction / Notice / Letter I any provisions

of relevant law have been fully and properly carried out and complied by the

Company / Unit and accordingly diicharge this guarantee is made on us in
writing Ln or before 31tt March, 2O2O, We shall be discharged from

liabilities under this guarantee thereafter.

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumbai-400001 further agree with the Board.that
the Board shall have the fullest liberty without out consent and withotrt
affecting in any manner our obligations hereunder to vary any of the terms-

and conldition of the said Direction / Notice I Letter, etc. or to extend time of
compliance by the said Company / Unit from time to time or to postpone for

u.ry ti-" of fiom time to time any of the powers exercisable by the Board

=- against the said Direction / Notice I Letter, etc. and to forbear or enforce

0" G---&z
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r'E\ etc. and we shall not be relieved from our liability by reason of any such

5ffi)."..i^tion on extension being granted to the said Company / Unit of for any

-tffit =bt such matter or thing whalsoever, which under the law relating to sureties

$Hf,F""ld but for this prov:isions have effect of no relieving us'

\g/ It is arso hereby agreed that the court in Greater Mumbai shall have

exclusive jurisdicLion in respect of claim, if any, under this Guarantee.

We, Bank of Baroda, Corporate Financial Services Branch, 1O/ 12, Mumbai
Samachar Marg, Fori, Mumbai-4OOO61 lastly undertake not to revoke this
Guarantee during its curTency except with tl.e previous consent of the GPCB

in writing.

Notwithstanding anything contained hereinabove

l.ourliabilityunderthisGuaranteeisrestrictedtoRa.l,(X),(XX)/-
lRuPees One Lakhs onlYf .

2. This Guarantee is valid until 31st March, 2O2O includlng Claim
Period.

Any claims under this Guarantee must be received at our counters at
Mumbai by 31rt March, 2O2O an<Lif no such claim has been reccived

by us by that date all your rights under this Guarantee will cease'

IU
t.'

3.

'.rt\ 
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I 2 oCT 2018

S.g.il.fiffi

Gfiarat Pollution Control Board
Paryavaran Bhavan,
S&tor-10A,
Gandhinagar (Gujarat)-382O I O

r BANKGUARAI{TEE

In, con sideration of letter/ direction dt March 14,2Ol9 vide Reyf. I{o,ENl'-
1O-2O19- -71-E (Tcell) (herelnafter reJerred as ,.the letter', ) from
Gqvernment of Gujrat - Forests and Environment dept to Gujarat pollution
cdhtrol Board, (hereinafter called GpcB "), pursuant directi"ons thereof of
GICB, Aegis Logistics Ltd., Plot No. no S Taluka: Gandhidham Dist: Kutch
(hlreinafter called "the compan/), has agreed to lodge a Bank Guarantee
fo5 Rs. 1,OO,OOO/ - (Rupees Oae Lat rl only) towards Compliance of

m\""l"t,rons 
set out in the above referred letter.

uLx/;r, A.,' (D' .:4

W t inl,r :
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@\we, Bank "rr"'"f,'.H,,. J,IIlTSoJ.es Branch, 10/12, Mumbai
Y-t)itl Samachar Marg, Fori, Mumbai-4oooO1 (hereinafter referred to as "Banlf) at
,-ffiJfl the request of"the Company do hereby undertake to pay to the Gujarat
\ry Pollution Control Board an amount not exceeding Rs.1,0O,000/- (Rupees

One Lakh only) against failure by the Company towards non-compliance
conditions in the aforesaid letter.

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumbai-4Oo0Ol undertake to pay to tJ:e GPCB the
amount due and payable under this Guarantee without any demur merely
on demand from MPCB stating that the amount claimed is due to non-
compliance of the conditions mentioned in the aforesaid letter. Any such
demand made on the bank shall be conclusive as regard to the amount due
and payable by the Bank under the guarantee. However, our liability under
this Guarantee shall be restricted to any amount not exceeding
Rs.1,OO,OOO/- (Rupees One Lakh only).

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumbai-4OooOl undertake to pay to GPCB any
money so demanded notwithstanding any dispute or disputes raised by the
Company in any suit or proceeding pending before any Court or Tribunal
relating thereto our liability under these Presents being absolute and
unequivocal. The payment made so by us under this Guarantee shall be a
valid discharge of our liability for payment thereunder and the Company
shall have no claim against us for making such pa5rment.

This Guarantee will not be discharged due to the change in the Constitution
of the Bank or the Company.

We, Ba"k of Bato&, Corporate Financial Services Branch, l0/ 12, Mumbai
Samachar Marg, Fort, Mumbai-4OoOOl further agree that the guarantee
herein contained shall remain in full force and effect during tl.e period that

F.r would be taken for compliance of notice I \etter have been fully paid and it
has claimed satislied or discharge or tiil Government / Board certifies that
the terms and conditions of the Direction / Notice I I,etter I any provisions
of relevant law have been fully and properly carried out and complied by the
Company / Unit and accordingly discharge this guarantee is made on us in
writing on or before 31.t March, 2O2O, We shall be discharged from
liabilities under this guarantee thereafter.

We, Bank of Baroda, Corporate Financial Services Branch, 1O/ 12, Mumbai
Samachar Marg, Fort, Mumbai-40000 I further agree with the Board that
the Board shall have the fullest liberty without out consent and without
affecting in any manner our obligations hereunder to vary any of the terms
and condition of the said Direction / Notice I Letter, etc. or to extend time of
compliance by the said Company / Unit from time to time or to postpone for
any time of from time to time any of the powers exercisable by the Board
against the said Direction / Notice I Letter, etc. and to forbear or enforce

terms and conditions relating to said direction / notice I letter,

@*""n' 6i* cDq--L,
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tc. and we shall not be relieved from our liability by reason of any such
ariation on extension being granted to the said Company / Unit of for any
f such matter or thing whatsoever, which under the law relating to sureties

Twould but for this provisions have effect ofno relieving us.

It is also hereby agreed that the Court in Greater Mumbai shall have
exclusive jurisdiction in respect of claim, if any, under this Guarantee.

We, Bank of Baroda, Corporate Financial Services Branch, l0/ 12, Mumbai
Samachar Marg, Fort, Mumbai-400001 lasfly undertake not to revoke this
Guarantee during its currency except with the previous consent of the GPCB
in writing.

Notwithstanding anything contained hereinabove

1. Our liability under this Guarantee is restricted to Rs.I,OO,(XX)/-
(Rupee s One Lakhs oalyl.

2. This Guarantee is valid until 31st March, 2O2O including Claim
Period.

Any claims under this Guarantee must be received at our counters at
Mtrmbai by 31rt March, 2O2O and if no such claim has been received
by us by that date all your rights under this Guarantee will cease.

3.

t+ qfq q-+qr
BANKOFBARbDA

flc.Re n*c +{rc crqr. riei
c6rporsb Fhdtdi S..yktr &. IfrnEj

10,/12, {r{ FqrqR {I{,
10/12, Mumbel Ssmsdur Mam_
*cI qril, glt - Eoo oti-

Ith Floor. Fo.t Mumbai - 400 0zl

BANK OF BARODA
+.F cf,fs <-$( + Fc

FOR BANK OF BARODA
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Gliarat Pollution Control Board
Paryavaran Bhavan,
Seltor- 10A,
Gandhinagar (Gujarat)-3820 1 0

BANK GUARANTEE
I

IXT::rj*T':n of let-ter/-direction dt March 14, 2ot9 vide Ref. No.ENV_,-!-1?12._ll;e^(!c7u)^'(he,"ii"n,-;;;;;.;';"i"r;"LZ;,,"i'"r;;
g1::i":", 1f lujra1 - Forests .,id B.,riio.,."..,, ;;p, ;;;;;;;i "jr"i."9ttl"t Board, (hereinafter carled oece "j, f".""."t directions thereof of
$epp, a;Sis Logistics Ltd., plot No. no 6 i"i"t", Gandhidham Dist: Kutch;:;:,,;";ffi"d'"'*::::
l::.jT::lo9l9oof (Rune.es^ d;; ;kf';;ril" ;fi;"T;;;,1;#':;
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e, Bank of Batoda, Corporate Financial Sewices Branch, 1O/ 12, Mumbai

har Marg, Fort, Mumbai-4OOOO1 (hereinafter referred to as "BanlC) at
request of the Company do hereby undertake to pay to the Gujarat

Pollution Control Board an amount not exceeding R3.1'(X)'O(X)/' lRupees
One Lakh onlyf against failure by ttre Compaly towards non-compliance
conditions in the aforesaid letter.

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumbai-40O001 undertake to pay to the GPCB the
amount due and payable under ttris Guarantee without any demur merely
on demand from MPCB stating that the amount claimed is due to non-
compliance of the conditions mentioned in the aforesaid letter. Any such
demand made on the bank shall be conclusive as regard to the amount due
and payable by the Bank under the guarantee. However, our liability under
this 

- 
Guarantee shall be restricted to any amount not exceeding

Rs.l,OO,(X)O/- lRupees One Lakh only).

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumbai-4o0001 undertake to pay to GPCB any
money so demanded notwithstanding any dispute or disputes raised by the
Company in any suit or proceeding pending before any Court or Tribunal
relating thereto our liability under these presents being absolute and
unequivocal. The payment made so by us under this Guarantee shall be a
valid discharge of our liability for payment thereunder and the Company
sha-ll have no claim against us for making such payment.

This Guarantee will not be discharged due to the change in the Constitution
ofthe Bank or the Company.

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumba!400001 further agree that the guarantee
herein contained shall remain in full force and effect during the period that
would be taken for compliance of notice I letter have been fully paid and it
has claimed satisfied or discharge or till Government / Board certifies that
the terms and conditions of the Direction / Notice / Letter / any provisions
of relevant law have been fully and properly carried out and complied by the
Company / Unit and accordingly discharge this guarantee is made on us in
writing on or before 31"t March, 2O2O, We shall be discharged from
liabilities under this guarantee thereafter.

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12, Mumbai
Samachar Marg, Fort, Mumbai-400001 further agree with the Board that
the Board shall have the fullest liberty without out consent and without
affecting in any manner our obligations hereunder to vary any of the terms
and condition of the said Direction / Notice f Letter, etc. or to extend time of
compliance by the said Company / Unit from time to time or to postpone for
any time of from time to time any of the powers exercisable by the Board
against the said Direction / Notice I l*ttet, etc. and to forbear or enforce

of the terms and conditions relating to said direction / notice / letter,

@i-t/
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and we shall not be relieved from our liability by reason of any such

iation on extension being granted to the said Company / Unit of for any

isuch matter or thing whaisoever, which under the law relating to sureties

would but for this provisions have effect of no relieving us'

ItisalsoherebyagreedthattheCourtinGreaterMumbaishallhave
exclusive jurisdiCtion in respect of claim, if any, under this Guarantee'

We, Bank of Baroda, Corporate Financial Services Branch, 10/ 12' Mumbai

Samachar Marg, Fort, Mumbai-400001 lastly undertake not to revoke this
Guarantee dur[ig its cun'ency except with the previous consent of the GPCB

in writing.

Notwithstanding anything contained hereinabove

1. Our liability under t].is Guarantee is restricted to Rs' l,OO'O(X)/-

(RuPees One Lakhs odYf .

2. This Guarantee is valld until 31st March, 2o2o including Claim
Period.

__---l
I

J. Any claims under this Guarantee must be received at our counters at

Mumbai by 31rt Match, 2O2O and if no such claim has been received

by us by that date a1l your rights under this Guarantee will cease'

+m €fis s-+{r
BANKOFBARODA

q{R€ffiqtqrc srel, #
cora Enrid Ssvbq&. llumbai

rol 12, td rqrsr qrl,
10/12. ltu nbeiSstnechar Marg,

{rqi qmr, {a{ - uoo oQ{
4rl Flm. ForiMumbBi - 400 023.
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BANK GUARANTEE FOR/I,IAT

Guarantee

Amt. of Guarantee Rs One Lakh

Guarantee cover from Dated: .,*:9.2.:.?3-.!2.. ro out.a, 31-03.2020

Last Date for Lodgement of claim : 31_03.2020

U

ln consideration of Guiarat pottution con\rot Board, Gandhinagar (hereinafter catted
'Beneficiary") having agreed.to exempt M/s shreeji Liquid sto--rage Terminats pvt.
Limited, having its Registered office jituated at ptot U6. 747,Wird 1Z_8,
Gandhidham (hereinafter catted-,,the Obtigato(s),,) from the demand of iecurity
Deposit of Rs 100000/- (Rupees one Lakh onty) unair the terms and conditions of
Letter vide Reference No. ENV-10-20.19-11 E (Tcett) dated 14n March 2019

(hereinafter catted the "said Letter") for the due futfilment by the said obtigator of
the terms and conditions contained in the said letter, on production of the Bink
Guarantee for Rs 100000/- (Rupees one Lakh onty), jt th" reqrest of the obtigator
canara Bank, a. body corporate constituted undei i'tre Banking Companies lAcq-uisition&Transferof_Undertakings)Act,,970havingitsHeadOfficeatHo.ttZ, I t niaa,
Bangatore - 550002 amongst others a branch at Gandhidham hereinafter referred to
as "the Bank")has agreed to give fottowing guarantee in favour of the uenericiary ror
an amount not.exceeding Rs 100000i _ (Rupees one takh onty) against any loss or
damage caused to or suffered or woutd be caused to or sufferej Uy reason oi iny
breach by the said obtigator(s) of any of the terms and conditions containea in fne
said letter.

(2) We, the Bank do hereby undertake to pay the amount ;yabte under this guarantee
without any demur merety on a demand from the beneficiary stating that the amount
ctaimed is due by way of loss or damage caused to or woutd be caused to or suffered
by reason or any breach of the terms and conditions contained in the said tetter or by
reason of the obtigator's faiture to perform the said tstter. Any such demand in
writing made on the Bank shatt be conclusive as regards i[r" urount due and payabte
by the Bank under the guarantee. However, our tiabitity

?a*-d.{I*6/CANAMBANK
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(3)

(4\

under this guarantee shatt be restricted to an amount not exceeding
Rs One Lakh.

we, the Bank further agree that the guarantee herein contained shatt remain in futt
force and effect during the period that woutd be taken for the performance of the
said letter and that it shatl continue to be enforceabte titt att the dues of the.
beneficiary under or by virtue of the said retter have been futty paid and its ctaims
satisfied or discharged or titt the beneficiary certifies that the terms and conditions
of the said tetter have been futty discharged this guarantee. Unl.ess a demand for
ctaim under this guarantee is made on us in writing on or before 31-03.2020 we shatt
be discharged from a[t tiabitities under this Guarantee thereafter.

we, the Bank further agree that the beneficiary shatt have the futtest tiberty,
without consent and without effecting in any manner or obtigations hereunder, to
extend time of performance by the said obtigator(s) from time to time or to postpone
for any time any of the powers exercisabte by the beneficiary against the said
obtigator{s) and to forbear or enforce any of the terms and condition;retating to the
said letter and we sha[[ not be retieved of our tiabitity by reason of any extension
being granted to the said obtigator(s) for any forbearance, act or. omisiion on the
part of the beneficiary or any indutgence by the beneficiary to the said obtigator(s)
or by arry such matter or thing whatsoever which under the taw retating to sureties
woutd not for this provision have effect of so relieving us,

We, the Bank lastly undertake not to revoke this guarantee .during its currency
except with the previous consent of the beneficiary in writing.

This Bank Guarantee shatt be effective onty when the BG message is transmitted bythe issuing Bank through SFMS to Bank
Branch (bank of Beneficiary) and written confirmation to that

effect is issued by the bank of Beneficiary

Notwithstanding anything contained herein:

(i) Our tiabitity under this Bank cuarantee shatt not exceed Rs 100000/-
(Rupees One Lakh onty)

(ii) This Bank Guarantee is vatid upto 31-03-2020 and

(iii) we are tiabte to pay the guaranteed amount or any part thereof under this Bank
Guarantee only and only if you serve upon us a written claim or demand on or before
31-03-2020 ( mention period of the guarantee as found under ctause (ii) above plus
claim period )

lruw^ru;ai'ov-
"e+T{rZo -ot^e419 qfu Manager
n€fte.rc i--.-) G'
Gandhidham (futchl eranoh

L

(5)

(6)

(71
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PLACE:

DATE :
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A$ilI KUTCTi OIt AND SOAP INDUSTRY
OFFICE - Plot No.1fi, "Bhimani Chambe/ Sector 9/C, Opp. Khodiyar Nagar, Naiional Highway,

Gandhidham (Kutch)Tel.02836 222314,228014 . E-mail : kutchppl@rediffmail.com

\.)

Date: 19s Marctu 2019
To,

Partner

(;. P. C. Board
M. S. OEFI

lnward r.lo :

Date: !d

Chairrnan's Offica

tnward No ] Qfi-
Bats lThe Chairman,

Gujarat Pollution Control Board
Paryavaran Bhavan,
Sector - 10 A, Gandhinagar

Sub : Bank Guarantee against alleged violations of Environment Clearance

and CRZ Clearances issued by the MOEF&CC, GOI on 02-02'2010 to Deendayal

Port Trust(erstwhile Kandta Port Trust) for development of storage terminals at
Kandla, Dist : Kuteh -reg .

Sir,

We, Kutch Oil and Soap Industry are submitting Bank Guarantee of Rs 1,00,000/-

(One Lakh Only) for above mentioned subject matter for our terminal at Kandla - Kutch in
favor of Gujarat Pollution Control Board. Kindly accept the same.

Thanking you.

For, Kutch Oil and Soap IndustrY AJ,NFor Kutch Oil and Soap lndustry

-r
ql{t

*%" r%
TERMINAL :- Plot No.14, Jawaharlal Road, Kandla (Kutch)
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GOYERNMENT OF GUJARAT
FORESTS & ETWIRONMENT DEPARTMENT
BLOCK NO. 14, 8TH FLOOR, SACHIVALAYA

GANDHINAGAR.3E2 OIO.

S.M.SAIYAD, IFS
DIRECTOR (ENVIRONMENT)&

Ph: (079)232s1062
Fax: (079) 23252156

Ref. No.ENV-| 0-201 9- - I l-E(Tcell)

To,
Shri K.C.Mistry
Member Secretary,
Gujarat Pollution Control Board
Paryavaran Bhavan, ,

Sector- 10A ,
Gandhinagar

sub: Bank Guarantee against alleged violalions of Environment clearance and

CRZ Clearances issued by the MOEF&CC, GOI on 02-02-2010 to

Deendayal Pon Trust(erstwhile Kandla Port Trust) for developmenl of
slorage terminals al Kandla, Disl: Kulch -reg ,

Dear Sir,
you are aware of the fact that the National Green Tribunal, Principal Bench, New

Delhi has passed an order on 2l-02-2019 in the original Application No- 742 of

2018 as follows:
The issue for consideration is illegal expansion ol Kandala Port and also illegal

activities of Kandala Pofi Ttus, (KPT) in setting up interconnecting pipeline' in

violation ofcoaslat Regulalion Zone (CRZ) norms and no action being laken'

Accordingly,reportdated0s,02.20lghasbeenfiledacknowledginglheviolalionand

slating that an advbory has been bsued by the Collector & District Magblrate

March 14, 2019

(Chairman, District Level cRZ committee) to the chairman of KPT to stop the usage of

pipeline withoul obtaining CRZ Clearance. The situation is being monitored'

It b ctear from the report tha, even though iltegalitl has been found, the rcgulalory

authorily has failed to perform its duty to take appropriale fu her action' including

recover! oJ compensation for rhe damage caused by the said illegal activities. As laid

down by lhis Tribunal repeatedly, the Regulalory Aulhotities are not only required to

prohibit i eg poltuting activities but they are also required lo recover compensalion

for lhe damage coused, apart from ptoseculion or other steps so as to render polluling

activities to be unproJitable. Failure lo do so may call lor action againsl lhe regulalory

authorities themselves. In view of above, we e-(pect lhe GCZMA to furnish a Jurlher

report in the matter. Let such report be now furnished wilhin one month by e-mail al

nstliline@)omail.conl List for consideration oJ the rcport on 07'05'2019" A copy ol

advisor letter issued by the District Level Committee and order dated 21-02-2019 passed

by the Hon'ble National Green Tribunal are enclosed

0
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InthisregardyouareherebydirectedtoobtainBankGuararrteeofRs12,00,00

Lakhs from the following storage Terminals against the alleged violations'

1. IWs. Aegis Logistic Limited, Plot no 3' Taluka: Gandhidham Dist: Kutch

2. tWs.Aeg-is Logisiic Limited, Plot no' 4' Taluka: Gandhidham Dist: Kutch

f . IWs. afuis fogistic Limited, PIot no 5'Taluka: Gandhidham Dist: Kutch

4. lv{/s.Aegls Logistic Limited, PIot no' 6' Taluka: Gandhidham Dist: Kutch

5. N{/s. Shieeji Liquid Storage Pvt Ltd'PIot no'7'Kandla Taluka: Gandhidham

Dist: Kutch
6. lws. Friends Bulk Handlers Ltd' PIot No', 10' Kandla Taluka: Gandhidham Dist:

Kutch.
7.lr{/s.GokulAgroResourcesLtd,Plotnol3'KandlaTaluka:GandhidhamDist:

Kutch'
g. hzl/s. Kutch oil and soap lndustry' Plot no:l'4' Kandla Taluka: Gandhidham Dist:

Kutch.
9. lWs' Seabridge Terminals Pvt,Ltd.PIot no.15'Kandla Taluka: Gandhidham Dist:

Kutch.
10. NV;. Emperius lnfralogistics Pvt'Ltd'Plot no' 17'Kandla Taluka: Gandhidham

Dist:Kutch
lt.}Ws.SunshineLiquidStoragePvt,Ltd.PIotno'18'KandlaTaluka:Gandhidham
ii.wr.e-t":i t.po.t rtrta, "Hot no'l9'Kandla Taluka: Gandhidham Disr: Kutch

The above bank guarantee may be forfeited if no clearance is obtained' If MOEFCC

Clariff that the pipelines are included the alleged pipelines' same may be returned'

Thanking You,
Yours sincerelY,

(S.M.Saiyad)
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Scri.l No./.V".:/ Datp _^.. t.. fn .. - t ? _^ ^ .- t .-!^scrittttot ,=-=r,f,1]l7*r'4} 
i t a'n.'( SoorP G/r-l*I Namcof p_casz(x..t{/tr(40'l (t''1c , 0- Throu,EP{d{fu) o..,,... ?..

I Addrcas ... /.. .. qd e?4,.' veluc of Stsmo Paocr *s. lQtt.. 
-I Sigo"tur. ollurcnrser <.$r^W-)r)te. c* ''

I MaDit.l f sh.rr
' 3lemp ! endor I lc. No r2lt

I 
O-dhldbam-

I
- The Cheirman.

. ! Gujerat Pollution Control Board,
Paryavaran Bhevan'
Sector-10A, Gandhinager.

I

I

I

I

!

t

I

I

I

We Canara Bank, a boay corporate constituted under the Banking Companies

(Acquisition & Transfer of Undertakings) Act, 1970 having its Head offrce at No.

itz,'r c noaa, Bangalore _ 560002 and a Branch at Gandhidham (hereinafter called

the i.Bank" which eipression shalt include its successors and assigns so as to bind

ourselves o* .rr"""rao.. and assigns) do hereby undertake to pay the Chairman'

Gujarat Pollution Control Board, Paryavalan Bhavan, Sector l0A, Gandhinagar,

forihwith on demand without protest or demur and without proof of condition the sum

6? :-. .,

qF6 qd=e{.6 ,.r ijj lr
ariefterm (':i'L') :j

Gandhidham (Kulcitl '- rnch

I,
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of Rs. 1,00,000/- (Rupees Oile Lakh Only) payable by Kutch OiI and Soap
Industry (hereinafter called the "The Terminal') to the "The Chairman, Gujarat
Pollution Control Board," PROVIDED ALWAYS tbat our liabilities hererurder shall
on no account exceed Rs.1,00,000/- (Rupees One Lakh Only)

This Guarantee is issued subject to the condition that the liability of the Bank under
this Guarantee is limited to a maximum of Rs. 1,00,000/- (Rupees One Lakh Only)
and the Guarantee shall remain in full force up to 31103/2020 and cannot be invoked
otherwise than by a written demand or claim under this guarantee served on the Bank
on or before 31103D020 for claims arising out of undemoted alleged violations of
Coastal Regulation Zone (CRZ) Norms by Kutch Oil and Soap Industry to The
Chairman, , Gujarat Pollution Control Board.

l) Vide Letter Ref. No. ENV-10-2019-11-E(Tcell) dated l4m March, 2019, the
Director (Environment & Additional Secretary had instructed to the Chairman,
Gujarat Pollution Control Board, Paryavaran Bhavan, Sector - 10A, Gandhinagar
to obtain Bank Guarantee of Rs. 1,00,000/- from Kutch Oil and Soap Industry
against the alleged viclations.

2) The said Bank Guarantee to be obtained till the Report of GCZMA on the
violations of Coastal Regulation Znne (CRZ) norms by Kandla Port Trust in
setting up interconnecting pipeline is presented within one month from the date
March 14,2019.

3) The Bank Guarantee may be forfeited if no clearance is obtained from GCZMA.
If MOEFCC clarifies that the Pipelines are included in the alleged pipelines, the
Bank Guarantee stands withdrawn.

We Canara Bank, Gandhidham, do hereby, bond ourselves to pay to the Chaimran,
Gujarat Pollution Control Board, the sum of Rs. 1,00,000/- @upees One Lakh
Only) subject to the condition written herein above Notwithstanding anything herein
contained our liability under this guarantee is restricted to an amount of Rs.
1,00,000/- (Rupees One Lakh Only) This Guarantee shall remain in firll force only
up to 3110312020 after which date the bank shall discharge from all liabilities under
this guarantee.

'Not withstanding anything contained hereinabove:

(a) Our liability under this Bank Guarantee shall not exceed Rs. 1, 00,000/- (Rupees

One Lakh Only)
(b) This Bank Guarantee shall be valid up to 311O3f2020, and claim period of Nil

month i.e. up to 31/03/2020.
(c) We are liable to pay the guaranteed amount or any part thereof under this Bank

Guarantee only and only if you serve irpon us a written claim or demand on or

"earr{rt6
BANK

qEE anager
arieftenn I ) errsr
Gandhidham (Kutch) Branch

L
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before 3ll03Do20 whep after it ceases to be to be in effect in all respects

whether or not the original bank guarantees is retumed to us'

(d) Unless a claim or dernand is made on us in writing and received by us on or

before 3lt[3l202l otherwise all your rights under this guarantee shall stand

extinguished and we shall be relieved and discharged ofall liabilities hereunder.

For Canara Bank,

I

{t

:r qe*.+trtolcltt
Authorized Sienato
a€ErE;trd fsr. H

arieftanq 1o-te)
eEMhlC !rrru[$$Fnhnlf Dsle

L,

Date the 18ft day.of.March,
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COVERING I..ETTER FOR BANK GUARANTEE

y& Karnataka Bank Ltd.
Youa Frmlly Banlq Acao{ lndl.

D No '168, oBz South, E-mail : gandhidham@ktkbank'com
Near Zanda Chowk \Abbsite : tarwralkamatakabankJon

Gandhidham-370201,Gujarat ctN -iLes11oKAlg2apLcooltze

KBL:GANDHIDHAM:281:BG: I It 3l:ZO]8|.9

Beneficiary Name & Address
Guiarat Pollution Control Board,
Paryavaran Bhavan, Sector 1GA
eand*dna8ar {Cuiam+- 3820{{}

This Covering letter is issued to be annexed to the letter of Guarantee No.

1!)2S18G000005 Dated 19'ffi.2019 for amount of Rs. 1,00,000/- (RuPees One

Lakhs Only) valid filI 18.03.2022 issued by this office under Joint Signature of:

1. Mr. Raveesh R
Designation: @h ![a44g91
P.A. No.4145

2. Mr. Shivarai U
Deslgna+ion: .Asst. Bffinch ManeS€r
P. A. No.5123

-) confirmation of this guarantee i{ the same is desired, should be obtained from Head

Office named below.

Address of the Head Office

The General Manager
The Kamataka Bank

Head Office
Large Corporate DePartment

Post Box No. 599, Mahaveera Circle
Kankanady, Mangaluru-575fi )2

Dakshina Kannada Dist., Kamataka

ilECrlveo ot't

\q\k3

FOR KARNATAKA BANK

a%,
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Namc of eurchascr:

Valre of Stanp ?aper;
Signalure of Purchascr :

t-4;L

2i"r-S\,.HM,on,'
Stanip Vr ,rdor Gancthidham

Lic. No. 24192 Code - 01

)

Gujaraf Pollution Control Board,
Parya*rran Bhavan, Secbr 1GA
Gandlinagar (Gujarat) - 382010

1. I

I
T

903119

In consideration of the Chairman, Gujarat Poliution Paryavaran
Bhavan, Section 10-A, Gandhinagar - 382010, (Hereinafter referred to as "the

Board")having offered to accept the term and condiiions of the proposed
agreement between thb boarded and M/s. Sunshine Liquid S$rage hrt ltd ,

For,

@'
/t t.

I

il5lt d frfnil GUJARAf, ,ar No.: 1[ 82735s

Gr.rdlldleg

Address

Ihrough:

Lt.t.
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BGNO 1E281BC'000m5
Issue Date 79.8.m79
Amount RB. 110,000/-
Exgiry DaE 1&0B'.rff))

"Akhat House"Regd office at , Plot No 220, First Floor,

3.

contractor(s)" for the works at Kandla, time for the due compliance or consent

.""art."'7 dir*tiot for violation of Air Act, 1987 / Water Acl' 7y74- /
hazardous and other waste (management and transboundary movemen! Xul91

iOiO 
"" 

,"gg"rt"d / stipulated vidle letter bearing No. ENV-10-2019-11-E(fcell)

iaaa i4ifs/ 1{)79 and as required under provisions of Air (Previsions -&
.o"Uofs of 

'pollution) act ti8f on production of Bank Guarantee for

n" ino,omTl B"# one lrkhs otti) * a security/Guaranlee from th:
contracto(sj for co'mpliance of his obligation in accordance with the terms and

conditions in the said agreement..

We, Kamataka Bank, Gandhidham Branch, D' No 168, Near Zanda Chowk'DBZ

S""*t, C*anUham-370201, having the central office at Kankanady' Mangaluru'

*a-;o"grt other places (hereinlfter to as the Bank ) at the request of said

S""kt""tlt"" uguitot rll"g"d violation of environment clearance and works

,if-*if", do herEby underiake to Pay to the board an amount not exceeding

n". i,mpml- 6u$ One fanrs Oirly) agahst any non-compliance of consent

;;;did; i aL".io* of damage etciauied to environment by reason- of any

i;;h-ri provisions of said Aits, notices, letter, instructions etc by the said

compaily/ unit/ local bodY'

We, Kamataka Bank, Gandhidham Branch, D' No 168, Near Zanda Chowk'DBZ

Sootft, C*amdham'370201 do hereby undertake to Pay the. amount due &

oavable under t his guarantee without any demur on a demand from the board

il;""t claimed is d"ue for the reason of non - fulfilment of undertaking non -
.oipfi*." of consent directions / notige / lellr;t 

. /. instructions issued by the

boari violation of provisions of any of the provisions of the law mentioned

i;;;i*b."" any suih demand made on the bink shall be conclusive as regards

tt 
" 

u-o.rttt a""Ld payable by the bank under this guarantee shall be restricted

io an amoo.t .,ot 
"".""ait 

g n". LUJ.,ffi/ - $upees One lakhs Only) '

We under take to Pay to the board money on demand notwithstandings any

dirp;d;. disputes'raised by the said cgmPAy/ unit in any zuit or proceedings

p"riairtg before any court or Tribunal or Board against the Board relating

ih"."tolorr liubility under this Present being absolute and irrequivocal

Crilafriafrr-, Kactrctrh370201, Gujarat State.(herewith called "the said

The payment so made by us under this agreement sha1l. be ""lid *i":l-19--" -t-f
o,rr tiutltity and company / unit shall have no claims against us ylThaking sucn

5.

Payment.

903i9
6;-r.

fl"r56.''" ,

w",'

For,

J Artt.
Gcadlltlhstst
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BGNO 192818G000005

Issue Date 19.03.2019

Amount Rs. 1,00,000/-

Bryiry Date 18 rr12n,,

@dhereinabove'

day oI March 2019

1. Our liabitty under this guarantee shall not exceed R8' 1'm'0007- (Rupees One lakhs

only).

2, This bank guarantee shall be valid upto 18'03'2@2' and

3. We are liable to pay the guarantee amount ol *y, o'"t thereof under this bank

guarantee only and only if yoi serue upon us a written cllim or demand on]lS'ffl.20 2'

i1,9 0 3 19 For, Ilarnrtaki
GudUdlr,r (28

STIIV

I

BAYEESITB
Brrnch Mrorgor

St. No. E66t, P.ANo.4ll5

Arru. Bnnch Mrtrgcr
sr. No. l0t5 t, P.A No. 5 t23

"if*"ffiJ,Jilffi 
tiluo:olC;;llrilJ"b"d'IFSCCode:sBlNooo4ls2through

stmehred rman€iftE ,-"*"h; qrryGtr},{S)' rnttet * "a*i""of 
SFN{S tosued by ee

-iari"i.t 
U""f. *t U"f"t^ a pat otthis Guarantee"
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ALLATIABAD BAI{K
(A Gouemnent of India Undenoking)

Ref- cHDM/BG/684

To,
acqrant Pollutlon Coatrol Board"'

Paryavaran Bhavan, Sector 1O-A

Gandhinagar (Gujarat) - 3820f0

Dear Sir,

GlNDfirDrrAH BRANCH (O2 123731

194, SIA COMPLEX, D,B.Z SOUTH,

OPP SHIVAII PUBLIC GARDEN

GANDHIDHAM . 370240

Gu.iarat

a 02836-237 417

Conirol Dated 19/03/2019

i TEC["IVED ON

gl

2 I nAR 20lg

TQICJ

tssurance of BG No. 0;373191FG015981 lssue date 19 03'2019

favourlne vourselves executed bv us for Rs.1.00 000'00 on

;;ount of !U3. AEball lrrPort Prlvate Llmlted'

The above Bank Guarantee has been issued by us subject to the fouowing conditions-

1. Our liabitity under this Bank Guarantee thall not exceed B..1,OO,OOO'OO.(RuPeG3 olre

Lakh Oalyt.This o"ut.rrG-"tJi U" '"ia "p 
to ]^8'O3'2O22 unless a claim or demand

rn ;ttdi" presented io us before the date of expiry of claim period of this guarantee

i.e. !a.O3,2O22 uU yo". Agttt" 
""der 

the said guarantee shall be forfeited and we shall

be released and discharged from all liabilities there under'
2. The Guarentee is to be retumed to us within l5 days fror" th€ date:f.it, "t?":: t"

enforced, if the guarantee is not received back by us within that date it shall be deemed

to be automatically ca:rcelled'
g. ii.'uii"[liJ"" ir tlri" grr.t"rrt"" should in their own interest, veriry the gen-uineness
-' ;ith; A;""t " uy oi.;-"uv *'itit'l io at"t'"t'' The address of Branch is fumished

hereunder:

Allohobod Bonk,
Gondhidhom Bronch,
Sio Complex, l9'1.
DBZ South, OPP. Shivoii Gorden,
Gondhidhom, Kulch
PrN-370201

All other terms and conditions of the guarantee shall remain unchanged' Please keep

this letter attached to the Bank Guarantee'

Authorisi!d SignatbrY

6 TSTArTA *+7TOT ALLAHABAD BANK

' 'ri0rm-{rqP 
/ GalCB[grn Branch

,4 ?rNyf
1@ rdtI+lcttlel M"naeer

%
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REF.- 023731 9rFGol 598 r

I

E

To,

"qlrarst Potlutloa Cortrol Board",
Par;ravaran Bhavan, Sector 10-A
G{rdhinagar (Gujarat} - 382010

I
E

t
,\,'r -.",-4)4,v'p*E r.'

I

lktm O Purchrsrr : /h7(7/

\hluc O Starrrp Paper :

Signatu,l Ol Purchaser '

/t'Hl"J)t"r'
.8. H. DADLANI
Stanp Venfur Gandhrdham

Lic. No. 5218, Co<te. 52

ANNEXURE.III

CONTRACT PERFORMANCE SECURIIY

UNCONDITIONAI.
(TO BE STA APED tN ACCORDANCE WITH STA AP ACr)

Bonk Guoronlee No.: 023731 9lFGO l 5981

Dote: l9103/2019

Page 1 of 3
yiror5rara*+ For ALLAHABAD B/rl,lK

mr.tun Gandhirlbam Branch

,a<./--x.FNS,7
{gI9?ttli6/chlc, .mg.r
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l

In consideration of the Chairman, Gujarat Pollution Control Board, Par5ravaran
Bhavan, Section lO-A, Gandhinagar - 382OlO, (hereinafter called "The Board") having
offered to accept the terEs and conditions of the proposed agreement between thc
Board and lryr. Aobqll Irnport PHvato LtDltGd, Plot No. 19, Nr IOCL (LFO Plsatl'
Kandla, Gandhldh"- (Kutchl - 37O2Ol lKutchl (hereinafter called "the said
contractor(s)' for the works at Kandla, time for the due coupliance or consent
condition / direction for violation of Air Act, 1981 / Water Act, 1974 / hazardous and
other waste (oanagement and transboundary movement) Rules 2016 as suggested /
stipulated vide letter bearing No. ENV- 10-2019-1l-E(Tcell) Dared 14/03/2019 and as
required under provisions of Air (Previsions & controls of pollution) act 1981
(hereinafter called "the said agreeaenf) having agreed to production of an irrevocable
Bar* Guarantee for Rt. l ,OO'OOO.OO (Rupco! OrG IsLh Oalyl as a
security/guarantee from the contractor(s) for compliance of his obligations in
accordance with the ter@s a:rd conditions in the said agreement.

l. We, Allahabad Baak, Gandhidham Branch, Sia Complex, 194, DBZ South, Opp.
Shivaji Garden, Gandhidh""' having Head OIIice at Allahabad Bank, 2 Netaji Subhash
Road, Kolkata (hereinafter referred to as the "BanlC) hereby undertake to pai to the
Board. an emount not exceedtrg Rr.1,OO,OOO.OO (Rupeoe Oac Lskh Oulyf on demand
by the Board in writing.

2. We, Allahabad Bank, Gandhidham Branch, Sia Complex, 194' DBZ South, Opp'
Shivaji Garden, Gandhidham having Head OIIice at Allahabad Bank, 2 Netaji Subhash
Road, Kolkata, do hereby undertake to pay the amounts due and payable under this
Guarantee without any demur, merely on a demand from the Board stating that the
amount claimed ie required to meet the recoveries due or likely to be due from the said
contractor(s). Any such demand made on the Bank shall be conclusive as regards the
amount due and payable by the Bank under this Guarantee. However, our iiability
under this Guarantee shall be restricted to an anount not exceeding R!.1roo'ooo.oo
(Rupees Oae Lakh Oalyf .

3, We, the said Bank, further undertalce to pay to the Board any money so demanded
notw.ithstanding any dispute or disputes raised by tlle contractor(s) in a]1y suit or
proceeding pending before any court or Tribunal relating thereto,_ our liability under
ihis p.e""rri being absolute and unequivocal. The payment so made by us under this
bond shall be J va11d discharge oi our liability for payment hereunder, and the
contractor(s) shall have ao claim against us for making such payment.

4. We, Allahabad Bank, Gandhidham Branch, Sia Complex, 194' DBZ South, Opp'
Shivaji Garden, Gandhidham having Head Oflice at Allahabad Bank, 2 Netaji Subhash
Road, Kolkata, further agree that the Guarantee herein contained shall remain in fulI
force and effect during tie period that would be taken for t1.e performance of the said

agreement, and it shall continue to be enforceable till atl the dues of the Board under
oi by rrirt-." of the said agreement have been fully paid, and its clairns satisfied or
disciarged, or Ull the Engineer-in-cha.rge, on behalf of the Board, certifies that the

terms aird conditions of the said agreement have been fully and properly carried out
by the said contractor(s), and accordingly discharges this guarantee'

5. We, Allahabad Bank, Gandhidham Branch, Sia Complex, 194 D-ry South, Opp'

Shivaji Garden, Gandhii'ham having Head OIIice at Allahabad Bartk,2 Netaji Subhash

Road, Kolkata, further agree with the Board, that the Board shall have the fullest

liberty without our consent, and without effecting in any manner our obligations

Page 2 of 3

ToT ALLAH]ABAD BANK
6AElrcr-qr4+6" rime rlg--'*c2- t(Ns,1

r@t gtitI*,cntet Manage'
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+
hereunder, to vary any of the terms and conditions of the said agreement or to 

-extend
time of performarice Uy the said contractor(s) from time to time or to Postpone Jor a.ny

time or froo time to tiroe any of the powers exercisable by the Board against the said

contractor(s), and to forbear or enforce any of the terms and conditions relating to tl1e

""iJ "g""ilJrrt, 
qnd we shall not be relieved from our liability by reason of'any such

variati[n or extension being granted to the said cont{actor(s) or for any forbearance,

act of omission on the part- o1 the Board or any indulgence by the Board-to thg ryrd

"""tr""i*t"l or by any such matter or thing whatsoever which under the law relating
to sureties'would, but for this provision, have effect of so reteving us'

6. This Guarantee vdu not be discharged due to the change in the constitution of tJre

Bank or the contractor(s)'

7. We, Allahabad Bank, Gandtiidharl Branch, Sia Complex, 194! D:?': South, Opp'
Sfrivaii Caraen, Gandhidham having Head Office at Allahabad Bank, 2 Netaji Subhash

Co.a, Xoff."t" iastly undertake not-to revoke this cuarantee except with the previous

consent of the Board in writing.
g. This Guarantee shall be valtd up to 18.O3.2O22 unless extended on demand by

the . Board. Notwithstanding any*rlng mentioned above, our liabitity against this
Guarantee is restricted to nl.trbOrOOb.OO (RuPeer O,te Lokh Oaly|, and unless a
ctaim in writing is lodged with u9 within six months of the date of expiry i. e.

18.03.2022 o, 
"it"rrd"d-d"te 

of expiry of this Guarantee all our liabilities under this
Guarantee shall stand discharged.

The Condition of the Obligation is:-

1) Our liability under this Bank Guarantee shall not exceed Rt.1'oo'ooo.oo
(RuPoor Ooe Lath OalYl'

2) fhia Bank Guarantee is valid upto 18.O3.2O22'
s1w""''liabletopayttleguaranteedarnountoranypartthereofunder

this Bank Guarantec only ana only if you serve upon us a written claim or

demand on or before L8.O3.2O22.

Dated the 19th day of March 2019

\

i.l

.''=. , ./,

For, Allahabad Bank
Gandhidham Branch

Page 3 of 3
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Yco*ut
ACRO RE9OURCF5 LTD.

18,2019

gft-Letter Ref' No.ENV:10-2019- -11-E(Tcell) dated March L4' 2079 of Forests &

Environment Department, Block No' 14,8'h Floor' Sachivalaya' Gandhinagar

Dear Sir,

WithreferencetotheaboveandasperdirectionofForestandEnvironment
Department, Gandhinagar directing you to obtain Bank Guarantee from various

liquid storage terminals of Deendayal Port Trust' vide their letter dated

14.03.2019.

ln this connection, we are pleased to submit herewith Bank Guarantee No'

444llLcoo23lg,datedlS.o3.2olgdrawnonPunjabNationalBankforan

Authorised SignatorY

Encl: Original Bank Guarantee
9 Reg. Off : otfice No..8O1-805, Dwarresi-B-usiness Huu' Survey No 126/1' Opp Visamc society' B/H Atishay Belleview

Motera, Ahmedabad, Gujarat - 380005

O oir'irlijtoo, ttr,tol, u' ggogggoas:z' r"": o7e 67123s02 ctN: L1s142G''|2014P1c080010

g Plant : survey No. 7611, 80, 8g, s', *;l"ii;;; n"tort' Galpadar Road' Meghpar - Borichi' Tal - Anjar 370110'

Ref . : G PcB/ENv I BG I 2079 I 783

The Member Secretary

Gujarat Pollution Control Board

Paryavaran Bhavan, Sector-104

Gandhinagar-382010

Sub: Submission of Bank Guarantee

Dist - Kutchh, Gujarat (India)'

O o2B3E ' 295260 ' 987 9Ll2s14

@ gall@gokulagrocom Q "vww'gokulagrorom

RECEIVED ON

I I ltAR 20lg

)

A
Yours faithfully I /17'/

^-- --.4 Y-d{t.ru.ir,oero *"rorr7@ <*)
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L|ffiffi"ffi
LARGE CORPORATE BRANCH' NEELKAMAL BUILDING'

oip, snr-es rruorA ASHMM RoAD, AHEMEDABAD 380009

fel: 079 27540755 FAX: 27540004
E-MAIL : !94[!.(2PnD'cq

Date: 16.03'2019

To,
The Chairman'
g6jarat Pollution Control Board'

/Sector 10A,
J P^ry^u.ran Bhavan,

Gandhinagar
Guiarat

B[XL!'t;", encrosed our Letter of Guarantee. No. 4441rLG0023r9 Darg-d 16.03.2019

for an amount ot n"' r]Ot,O-d'di tny999s- 9n9.5ac 
Onlv) valid till 15'03'2020 and having

ctaim period ot rz mo;ih LJio rb.oi.zozr atlhe reouLit of M/s Gokul Agro Resources

Ltd, by this om"u ,na'"i'i#i"i"iil""lrl. "r 
111 tvtr!. sa;iya Mansuri, Designation: Dv.

-ni"it"gut 
.nd (2) Mr' B D' Bansal' Designation: Chief Manager'

ThemessageoftheSaidletterofguaranteehasbeentransmittedthroughSFMS
gateway to your bani tirsc serNOO09882). lt is advised that in your own interest, vou

may verify tte gtnuiiei"ss of above letter of guarantee from your banU branch' Also'

the genuinenes" 
"r 

gr;r"i"" u" got verified from our controlling office, which is circle

office, 6th ,,oo', i'i"'"i-il";"' Ashram Road' Ahmedabad' Phone No 079-

26582556 Email lD: coahmcredit@pnb co in to whom a copy of this letter is being

endorsed.

Yours faithfullY'

Signrtrr" CU+
Name: Sarang Chobhe
Designation: Sr. Manager

Gaa:drcL Office, 6th Floor, Guiarat Bhavan'

i,6ir""g ;tn a copy of the above said guarantee

)

Ashram Road'
issued bY us forCC: The Ci1

Ahmedabad (e

Sr. Manager

!{

and record.
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GOKUL AGRO RESOURCES LTD.
Office No.:801 to 805, Dwarkesh Business Hub
Opp. Visamo Society, Motera, Ahmedabad - 38OOO5.

].ur.rrtadlrtu
cu.t. u1+r.r,{1. ?.yr, ?ye/1cc5
l,u€,Lqre-tLrergrL.tLgil.dl 

$^rn*\\ S\v.. \
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INTERGRAL PART OF BANK

tssuED FoR 1,00,000/- lN

ft

GUARANTEE To Urtr)2tho-or!)el
FAVOUR OF GUJARAT POLLUTION

oif1 1)o---<3
ool oo100
oo10010010

7 20336
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The Chairman,

Gujarat Pollution Control Board,

Sector 10A,

Paryavaran Bhavan'

Gandhinagar,

sh rl o , 4t1ht El-b- toL\11

\i-'. t Lf oz) o'or1

ln consideration of chairman of Gujarat Pollution control Board, (hereinafter refened to as 'the

Board') demanding Bank Guarantee against violations of Environment Clearance and CRz

ClearancesissuedbytheMoEF&cc,Golono2.o2.2olOtodeeddayalPortTrust(erstwhile

KandlaPortTrust)fordevelopmentofstorageterminalsatKand|a,Dist:KutchfromM/sGokul

AgroResourcesLimited,fortheirTerminallocatedatPlotnol3'Taluka:Kandla'DistKutch'of

theGujaratState,(hereinafterreferredtoas(.company/Unit')videletterrefnoENV.I0-2019-

11-E( Tcell ) dated 14.03.2019 by the Forests & Environment Department ' Gandhinagar and the

Company will maintain norms as specified by the Board'

(1) We, the Puniab National Bank, Large Corporate Branch' Ahmedabad (hereinafter

referred to as 'the Bank'), at the request of M/s Gokul Agro Resources Limited' do

hereby undertake to pay to the Board of amount not exceeding Rs' '1'00'0001 (Rupees

One Lac Only) against any non-compliance of amount' conditions / direclions of damage

etc. caused to the environment by reason of any breach of provisions of the said Act'

Notices,Letters'lnstrumentsetc.bythesaidCompany/Unit/LocalBodyetc.

(2) We, the Bank, do hereby undertake to pay the amount due and payable under this

guarantee without any demur merety on a demand from the Board that the amount

claimedisdueforthereasonofnonfulfillmentsofundertaking,non.complianceof
directions / notices / tetters / instruments issued by the Board / violation of the provisions

ofanyofthedirections/instructionsissuedbytheBoardshallbeconclusiveasregards

the amount due and payable by Bank under his guarantee shall be restricted to an

amount not exceeding Rs l,00'000/-'

(3) We undertake to pay to the Board any money on demand notwithstanding any dispute or

dispute raised by the said Company / Unit in any suit or proceedings pending before any

court or tribunal or Board / against the Board, the Board retating thereto, our liability

under this present being absolute and irrevocable'

(4) The payment so made by us under this agreement shall be valid with discharge of our

against us in making such PaYment'
liability and Company / Unit shall have

Pa"'lq
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(5) We, the Bank, further agree that guarantee herein contained in full force and effect

during the period that would be taken for the performance of underlaking / notice / letters

etc. and that it shall contlnue to be enforceable lill all the dues of Government /. Board

under or by virtue of self-undertaking / Notice / Letter etc. have been fully paid and have

been obtained satisfied or discharged or till Govemment / Board certmed that the terms

and conditions of the directions / undertaking / letters'/ any provisions of relevant law

have been fully and properly canied out and complied by the said company / unit and

accordingly discharged this guarantee unless the demand or claim under this guarantee

is made on us in writing on or before the expiry of the claim period i.e. 15.03.2020 We

shall be discharged from all the liabilities under this guarantee thereafter.

(6) We, the Bank, further agree with the Board that the Board shall have the fullest liberty

wilhout our consent and without affecting in any manner our obligations hereunder to

vary any of the term and condition of the said undertaking/notice/letter etc. or to extend

time of compliance by the said company/unit from time to time or to postpone for any

time or time to time any of the powers exercisable by the Board against the said

company/unit and to forbear or enforce and of the terms and conditions relaiing to the

said undertaking/notice/letter etc. and we shall not be relieved from our liability by

reason of any such variation or extension being granted to the said company/Unit or for

any forbearance aclion commission on the part of the board or any indulgence by the

Board to the company/unit or by any such matter or thing whatsoever which under the

law relating to sureties would but for lhis provision have effect of not relieving us'

(7) The guarantee will not be discharge due to the charge in the constitution of the Bank or

the company/unit constitution of the bank or the bank or the company unit

(8) We, the Bank, undertake not to revoke this guarantee during its currency except with the

previous consent of the board in writing.

(9) Notwithstanding anything contained herein above.

a) Our Liability under this guarantee shall not exceed Rs.1 ,00,0001. (Rs One Lac only)

b) This Bank Guarantee shall be valid up to '15.03.2020.

c) we are liable to pay the guarantee amount or any part thereof under this bank

guarantee only & only if you

15.03.2021

us a written claim or demand on or before

f"l^ .11
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Sr. No. Particulars Details

1 Name of Beneficiary Gujarat Pollution Control Board, Sector 10A,

Paryavaran Bhavan,Gandhinagar.

2 Name of Bank State Bank Of lndia Udhyog Bhavan ,

Gandhinaqar
? IFSC Code s8tN0009882

6{r-4p= 4!41Dlgoaazh

d) All your rights under this guarantee shall be forfeited and we shall be relieved and

discharged from all the liabilities w.e.f. 15.03.2021 irrespective of whether or not

original bond received by us or not.

We are sending confirmalion of amendment of Bank Guarantee through SFMS on following
bank details.

Date : '16.03.2019

Place :Ahmedabad

Q;, 
Manager'

'%1,
ql+

' For Puntob nottoryt fgihi
For punlob^notiog$* 1 

- 
uaiec X?:f:$;ry;T'r';^ffi,) AK:

204



vo
SEABRIDGE
TERMINALS

Soabridge Terminals Private Umited
C-8, Shakti Nagar, Post Box No. 20O,

Gandhidham, iotch,
Gujarat - 370 201. (lndia)
gandhidham@Pmapl.com

!

Ref: STPU2019/MAR/02
Date: 19h March 2019

The Member Secretary,
Gujarat Pollutlon Control Board,
Paryavaram Bhavan,
Sector - 10A,
Gandhinagar

Kind Attn: Smt. U. K. Upadhyay. Environmental Engineer.

Dear Madam,

Sub: Bank Guarantee against alleged violations of Environment Clearance and CRZ
Clearances issued by the MOEF&CC, GOI on 02-02-2010 to Deendayal Port Trust
(erstwhile Kandla Port Trust) for development of storage terminals at Kandla, Dist:
Kutch-reg.

Ref: Letter No. ENV-10-2019-11-E(Tcell) dated March L4, 2019 of Director
(Environment) & Additional Secretary, Forests & Environment Department, Government
of Gujarat

In reference to E-Mail dated 15th March 2019 from GPCB, RO-Kutch(East) along with
above referred letter from Forest & Environment Depadment we were informed to
provide a Bank Guarantee of Rs 100,000/- each in favor of Gujarat Pollution Control
Board, Gandhinagar. In this connection we hereby enclose original Bank Guarantee No.
06926198G0000034 dated 19-3-2019 drawn by State Bank of India and valid uptill
31.03.2020.

We klndly request you to take the same on record and oblige.

Thanking you,

Yours faithfully,

:,,-;iirrtir Csr'thJi

REC{;VED ON

3J! llAR 2019
Z

nsd I i'

R.gd. Office : 2'l 7. Venus. Opp. Cdcket Bunglow, Jamnagar ' 361 001 , Gularat'

-2:'t
t\"

For Sea\idge Terminals Pw. Ltd.
\f\

Authorized Signatory.

Encl: Original Bank Guarantee along with confirmation letter.

a%,

T' +e1 2436 392100
www parskhgrouP.in

PAREKHGBOUPCIN : U63o40GJ2o1 5PTC084854

)
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This Guarantee is issued subject to the condition that the liability of the Bank under_ this

Guarantee is limited to a maximum of Rs. 1,00,0004 (Rupees one Lakh only) and the

Guarantee shall remain in full force up to 3l/03/2020 and cannot be invoked otherwise

trr- uv u written demand or claim under this guarantee sewed on the Bank on or before

3ln3n021 for claims arising out of undemoted alleged violations of coastal Regulation

Zone (CRZ) Norms by SEABIRDGE TERMINALS PzuVATE LIMITED to The

Chairman, , Gujarat Pollution Contol Board.

1) Vide Letter Ref. No' ENV-10-2019-11-E(Tcell).dated 146. tvtar3n' ]!tf'
Director (Environment & Additional Secretary had instructed to the

Gujarat Pollution Confol Board, Paryavaran Bhavan, Sector - 10A, Gandhinagar

oUtain nant Guarantee of Rs. 1,00,000/- from Seabridge Terminals Private

against the alleged violations.

FoT, STATE BANK OF INDIA
Commeicial Branch, Ahmedabad

2) The said Bank Guarantee to be obtained till the Report of GCZMA on the violati

of Coastal Regulation Zone (CRZ) norms by Kandla Port Trust in setting

interconnecting-pipeline is presented within one month from the date March 14'2019'

(D G'
(3 C.l
ch ur

-ll>BE
:D*F

rO
rurl6fl
lo4

C)E
o BsEN
i :g

tfltMRAJ mEtilA
PF. - 5140080

SSNo.M-12725

r)

The Chairman'
Gujarat Pollution Control Board'
Paryavaran Bhavln'
Sector-1 0A, Gandhlnagar.

we state Bank of India, commercial Branch, Ahmedabad (hereinafter referred to as 'the

sfi,l oo hereby undertake to pay the chairman, Gujarat pollution control Board,

faryavaran Bhavan, Sector l0A, Gandhinagar, forthwith on demand without protest or

demur and without proof of condition the sum of Rs' 1,00,000/- (Rupees One Lakh

Oiiyy payaUle by SEABRID6E TERMINALS PRIVATE LIMITED (hereinafter called

ifr" 
";ffr" Terminal',) to the ,,The Chairman, Gujarat Pollution Control Board,"

PROVIDED ALWAYS that our liabilities hereunder shall on no account exceed

Rs.1,00,000/- (Rupees One Lakh Only)

3) The Bank Guarantee may be forfeited if no clearance is obrained i"T -"-tAt"lfl} i
MoEFcCclarifiesthatthePipelinesareincludedintheallegedpipe|ines.Fetsanklt
Guarantee stands withdrawn.

We, State Bank of India, Commercial Branch, Ahmedabad' do hereby' bond

p;;;;; ciuit un, Gujarat Pollution Control Board, t!:.':: 
:,ll::,1'"oi:oi"d;" L;kh onty) subjeci to the condition written hereinabove N

FoT. STATE BANK OF INDIA' commercral Branch, Ahmedabad

vo
E

t
tB

Autho!ised Signatory

r,lARSH GAUTAM
PF No.6669964
sS No. G-7053

thorised Sigtratory

-)

206



wo

J. i: .; n a. _ri a j: : rt: r.,a

,iiiSH Gi\U f,*Lthorized Signatory
'; l'.1o. 6669964
:l t'lo. G'7053

Date the lq\r'

This is an lntegral Part of
Bank Guarantee No 06925 \\BG Oo06o3 +

herein contained our liability under this guarantee is restricted to an amount of Rs'

1,00,000/- @upees One Lakh Only) This Guamntee shall remain in full force only up

ti zttoltyizo after which date the bank shall discharge from all liabilities under this

guarantee.

,,notwithstanding anything contrary contained in any law for the time being in force or

banking practicel this guarantee shall not be assignable or tansferable by the beneficiary.

Notice-oi invocation by any person such as assignee, transferee or agent of
beneficiary shall not b; entertained by the Bank. Any invocation of guarantee can be

made only by the beneficiary directly. "

"Not withstanding anything contained hereinabove:

(a) Our liability under this Balk Guarantee shall not exceed Rs 1,00,000i- @upees One

Lakh Only)
(b) This Bank Guarantee shall be valid up to 31103/2020

1.j fn" nuot is liable to pay the guaranteed amount or any part thereof under this Bank

Guarantee only and only if you sene upon us a written claim or demand on or before

31t0312021where after it ceases to be to be in effect in all respects whether or not the

original bank guarantees is retumed to us.

(d) UJess a clairi or demand is made on us in writing and received by us on or before

3110312021otherwise all your rights under this guarantee shall stand extinguished and

we shall be relieved and discharged of all liabilities hereunder'

For ST.{TE BANK OI.-D{DL

_l_.; t:..1 i:i 1r , r, i.r,,' ,i: . .,i,

day of lAot.,\ Qo\3

AuthoJ#Siih'dt;e'i 
sii3'ii'. i'i

XIIEMRAJ iTEEI{A'Ei 
- stcooao

SSNo.M-12725

F:or ST-{[E.BANK Of INDIA,
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osBr STATE BANK OF INDIA
COMMERCIAL BRANCH,
AHMEDABAD
PAMMASIDDHI
COMPLEX,OPPVSHOSP
AHMEDABAD, GUJAMT,
INDIA

0'1 9 -26 5',1 56921 26 5 E080
SBININBB I 14
380006

Tcl No.
Fax No.
SWIFT No.
PIN Codc

l9-03-2019
To,
THE CHAIRMAN
GUJARAT POLLUTION CONTROL BOABD, PARYAVARAN BHAVAN SECTOR IOA, GANDHINACAR

DEAR SIR(S),

Cuamntee Number

Daie oflssue
Guarantee Amount

Date ofExpiry
Date of Claim

Applicant Name

: 06926198G0000034

| 19.03.2019
: INR 100,000.00

: 3l-03.?020
: 31.03.2021

: SEABRIDGE TERMINALS PVT LTD

2?

We confirm having Issucd / Guarantac in you! fgvour on bqhalfofour above named constituent
and lhe same signed by the

YOURS FAITHFULLY,

E "t9=
AUTHORISED SIGNATORY . I oRrsED slGNAroRY,2 $EMRAJ MEEtaA

signatory required, ifBC is for Rs. 50000r- and above)p.F.-_ i i+OOAO,JAfiSH GAUT,qM
)'i l'lo. 6669964 SS No. M' 12725

':'i \lo. !'7053
'fhe beneficiarics are adviscd io their own intercst to vcri& the genuineness ofthe Cuarantec with the BC issuing Branch and
also veriry that Bank Guamrte4 fo. Rs.50000/- (Rupees Fifty Thousand Only) & above is signed by two authoriied ollicials of
the Bank.

PLEASE CONTACT BMNCH FOR eTradeSBI FACILITY]NTERNET ACCESS TO TRADE FINANCE

NIar 19,20i9 4:14 PM
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Tel No.
Fax No
SWIFT No.
PIN Code

: 028i6 221850

. 02836X32044
: SBININBB622
: 170201SBI

S.lAlE6ih(CF INDIA

BpC (SMr.:) RRANCI{
PLOT NO ]J5 W,ARD I2 B

CANDHIDHAM KUTCH

lorro*^, *rrurroN coNlRoL B.ARD

PARYAVAMN B}IAVAN

Ff,fff,i,oot* ou,^^ '
DEAR SIR(S),

Gunr,rtce Ntlnrbcr

Dnte of lsstlc

6uerantc Amou0l

Datc of ExPirY

Datc ofClainr

Applioanl NaDre

YOURS FATMtrULLY,

AUTIIORISED

Mar 16. 2019 4:21 PM

: 60?-19198C0000005

: l6'01-2019

: INR 100,000.00

: l5-03-2020

: l5-03-2020

: FfuENDS BULK HANDLERS LTD

16,03-2019

SS No. 15599

Wcconlimrhavinglssucd/E{cnded.thecaptioncdBenkGueranlceinyourfavorrronbehalfofourabovclls,nedcolrstitucnt
ff;" ffi;;s;; bY thc ofricrrs of thc Bank'

\J*=--
['.mr",n :rm],"'iJ; I y. u,ffiff r'1H*,

)

intcrcst ro vcriry rhc scn!inc css.orthc cuam:'{l:,}|.1i{Ej'#*:f,}:,:i

I**"{:iTffiffiJffiH--9,ffiilj'"o"'l'ri:l:;X?';i;[;#;];,;;;L]twoauthoriidoniciarsor
thc Bank.

PLEASE CoNTACT BRANCH FOR cTradcSBl FACILITY'INTERNET ACCESS To TMDE FINANCE

-,"ffi-:

PF : 6669484

$S:Y702

{ lr)t
vI,l
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STATEBANK OF ]NDIA
BPC (SME) BRANCH
PLOT NO 335 WARD I2 B
GANDHIDHAM KUTCH

Tel No.
Fax No.
SWIFT No.
PIN Codc

02836 ?2t830
0u36 232044
sBlNlNB8622
370201

)- \
t? I

(

l6-03-2019

GUJARAT POLLUTION CONTROL BOARD

PARYAVAMN BHAVAN
SECTOR IOA
GANDHINAGAR. GU.IARAT

Dear Sirs,

GUAXAhIEE Nt IVIBER

AMOT,,NT OF GUARANIEE

GUAMNTEE COVER FROM

LAST DATE FOR LODGEMENT OF CLAIM

AUl'HOruSED

Mar 16,2019 4:21 PM

: 6023919BG0000005

: INR 100,000.00

: 16{3-2019 TO 15-03-2020

I 15-03-2020

rHls DEED OF GUARANTEE IS EXECUTED BY rHE srArE BANK oF INDIA' coNsrtrql9q -u\D.!lJI!
iiArr 

'E}IK 

Oi INPIA ACT, 1955 HAVINC T}IE CENTM L OFFICE AT NARIMAN POINT, MUN'fBA I AND

e.iiijfrcii o-min ir,acrs. i sMlicH er Bpc (sME) BRANCH_HERE]N AFrER REFERRED ro As T HE

irliu]i;rL'iipivoun op cutlnlr poluurloN cdNrRol. BoARD (HeRsN AFrER REFERRED'ro As

s'iiGrrtrenvt ron AN AMoLrNT Nor EXCEEDING INR 100,000 00

AT'THEREQUESToFFRIENDSBULKHANDLERSLTDANDTHEGUAMN.IEESH^LLREMAININf'ULL,FORCE 
UPIi'i5.-O'O2O AND CANNOT BB INVOKED OTTIERMSE THAN BY WRITTEN DEMAND OR CLAIM

i.ffiii.iilii clieneNres sERwD oN rrIE BANK oN oR BEFoRE rHE 15-03-2020

SUBJECT TO AS AFORESAID

NoTWITHSTANDINGA}IYIIIINGcoNIAn,.IEDI.mREINABovE,oURLIABILITUNDERTH]SGUAMNTEEIS
RESTRICED TO II{R IOO,OOO.OO

Sffituliiifrri ii',iiiirii,,tenr nl roRcE UNIL 15-03-2020 . uNLEss A DEM^ND oR cLArM UNDER rEE

iliil}rffiii MADB ON oUn sANii N u/pJrrNG oN oR BEFoRE t:-01-2020 ALL YouRs RrGHrs UNDER

iii.iIiJCUINEVTET BE FORFEIBD AND WE SHALL BE RELIEVED AND DISCHARCED FROM ALL

LIABILITES THEREI.INDER.

\)":
o'yg'90?sAff*"

SS No. 15599
PF No. 2896753PF : 6069484

SS:Y702

)
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NOT WITH STANDING ANTTHING CONTAINED HEREIN ABOVE, OUR LIABI,I-ITY TJNDER THIS
GUAMNIEE $ RTSTRICED TO.
CUAXiNTEEAMOUNT : INR 100,000.00

GUARANTEE AMOI.JNT IN WOR.DS -.

OUR GUAMNTEE SHALL REMAIN IN FORCE UNTIL 15.03.2020 UNLESS A DEMAND OR CLAIM UNDER
TTIE GUAMNTEE IS MADE ON OUR BANK IN WRITING ON OR BEFORE 15-03.2020

ALL YOUR RIGHTS UNPEN ,I]E SEIP CUANANTI]E BE FORFEITED AND WE SHALL BE RELIEVED AND
DISCHARGED FROM ALL

A LTruORIS

lt,rr 16,2019 4:21 PM

n\
AUTH.RT.ED srcNoroo" N',.F

J.G. SUTHAR
SS No. 15599

PF No' 2896753

')

/ii
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KI,\,t 1lr\iitr I

fo,
6ujarat Plollution Control Board,
Part avaran Bhavan, Sector 1O-A,
6andhinagar ( Gujarat)-382010

1. ln Consideration of, Gujarat pollution Control Board, paryavaran Bhavan, Section 10_ A,
Gandhinagar - 382 010. (Herein after Referred to as "The Board') having agreed to grant
"Frie')ds Burk Handrers Lrmited", Maitri Bhawan, prot No. 18, sector-8, Gandhidham, Kutch and
works at lancila, time for the due compliance or consent condit;on / direction for alleged
violations of Environment Clearance and CRZ Clearances issued by MOEF&CC, GOI on
o2/o2l20LO to Deendayar port Trust( erstwhire Kandra port rrust) for Deveropment of storage
terminars a. Kandra,Dist. Kutch vide retter bearing N..ENV-10-2019-11-E(T.eI) dated March
14,2019 of Government of Gujarat, Forests & Environment Department, Block No.14 g6 Floor,
sachrvalaya, Gandhinagar-3g2o1o addressin8 to Gujarat polution contror 80ard and as required
by this letter A Bank Guarantee of Rs. 1,OO,0Oo/- ( Rs. One t-acs Only).

l. We, State Bank of tndi!, BpC (S.M.E.) Branch, ptot no. 335, ward 12-8, Gandhidham, Kutch,
cujarat-370201 (hereinafter to as the bank)At the request of said ,,rriends Bulk Handlers
Limited" Mait-ri Bhawan, prot No. 18, Sector-g, Gandhidham, Kutch and works at kancira, do
hereby undertake to pay to the board an amount not exceeding Rs. 1,OO,OOO/_ ( Rs. one Lacs
only) aFinst any non-compliance of consent conditions/ directions of damage etc. caused to
environment by reason of any breach of provisions of said Acts, Notices, Letter, lnstructions etc.
by the said Company.

4.

we, state Bank of rndia, Bpc (s.M.E.) Branch, prot no. 33s, ward 12-8, Gandhidham, xutch,
Gujarat'370201 do. here by undertake to pay the amount due & payabre under this guarantee
without any demur on a demand irom the board amount craimed is due for the reason of non -
fulfillment of undertaking, non - compriance of consent directions/ notice/ Letter/ instructions
issued by the board vioration of provisions of any of the piovisions of the raw mentioned herein
above, any such demand made on the bank shall be conclusive as regards the amount due and
payable by the bank under this guarantee shall be restricted to an amount not exceeding Rs.
1,00,0O0/-( Rs. One Lacs Only).

We, undertake to pay to the board money on demand notwithstandjng any dispute or djsputes
rajsed by the said Company/ Unit jn any suit or proceedings pending before any court or
Tribunal or Board against the Board rerating thereto. our Liabirity under this present being
absolute and irrequivocal.

J.r. JLll-l"lAl?
SS No. 15599

PF l{o. 2896783

Pi: l 6669484
liS : Y 702

PaBe 1of 3
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5. Ihe payment so made by us under this agreement shall be valid discharge of our liabiltty and
Company/ Unit shall have no claims against us in making such payment.

6. We, State Bank of lndia, BPC(S.M.E.) Branch, plot no. 335, ward 12-8, Gandhidham, Kutch,
Guiarat-370201 , further agree that the guarantee herein contained shall remain in full force and
effect during the period that would be taken for the performance of the undertaking/ notice
letter under or by virtue of said undertaking / Notice / Letter etc. have been furiy paid and it has
claimed satisfied or discharge or till Government / Eoard certifies that the terms and conditions
ofthe Direction / undertaking / Notice / Letter / any provisions of rerevant raw have been fuly
and froperly carried out and compried by the company / unit and accordingry discharge this
guarantee is made on us in writing on or before GUARANTEE vAUDrry DATE we shall be
discharge from liabilitles under this guarantee the.e after.

7. We, State Bank of tndia, BPC(S.M.E.) Branch, plot no. 335, ward 12_8, Gandhidham, (utcl.,,
Guiarat-370201 , further agree with the Board that the Board shall have the fullest liberty
without our consent and without affecting in any manner our obrigations here under to vary any
of the term and condition of the said undertaking / Notice / Letter etc. or to extend time of
compliance by the said Company / Unit from time to time or to postpone for any time of from
time to time any of the powers exercisabre by the Board against the said undertaking / Notice /
Letter etc- and to forbear or enforce any of the terms and conditions rerating to said
undertaking / notice / letter etc. and we shal not be rerieved from our riabirity by reabon of any
such variation on extension being granted to the said company / Unit of for any of such matter
or thing whatsoever, which under thb law relating to suretids would but for this provisions have
effect of no relieving us.

This Guarantee wlll not be discharged due to the change in the constitutions of the bank of the
Company/ Unit.

9. We, State Bank of tndia, BPC(S.M.E.) Branch, plot no. 33S, ward 12-8, Gandhidham, (utch,
Gujarat-370207, undertake not to revoke this guarantee during its currency except with the
previous consent of the Board in writint.

All Your rights under this guarantee shallbe forfeited and we shall be released and discharged from
all liabilities under this guarantee thereafter.

,.}.G, SUTHAR
SS No. 15599

PF tio.2896753

h):,,W

PF : 6669484

SS:Y702
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6"Nottoithstanding anything ontrary mntained in any laut for the time being in lorie or un rrng\
prqctice, this guarantee shall not be assignable or transferuble by the benefciary. Notia or
inaocation by any person such as assigrce, transferee or a.gent of benefcitry shall not be
entertained by the bank. Any iruncation of guarantee can be made only by the benefciary
directly"

Notwithstanding anything contained herein above:

our liability under this guarantee shafl not exceed Rs. 1,oo,o0o/-( Rs. one Lach onry). This bank
guarantee shall be valid up to 15{3-2020 and we are liable to pay the guarantee amount or any part
thereof under this bank guarantee onry and only if you serve upon us a written claim or demand on
or before 15-3-2O20.

This guarantee will be returned to us as soon as the purpose for which it is issued is fulfilled.

for, state Sank of lnd,a for, state Bank of lndia

2. Signature

N\
N\^.---'
rI:G. SUTHAR

SS No. 15599
PF No. 2896753

1. Signature

Place: GANDHIDHAM

Data:. 16-03-2019

Page 3 of3
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BANK GUARANTEE CONFIRMATION LETTER

)ate 02-APR-2019

Form Serial No. GTEE/ 4gg44g
To,
Beniticiary name & address.

at I raPAT prtr r ltTtoN collTRol
BOAAD AND PARYAVARAN BHAVAN

SECTOR 1O-A GANDHINAGAR 382010

E-lrlAlL : suPPoRT@HDFCBANK.COiI

PH NO : 02836 239640

AUJARAT

ExPiry 11313 3i-MAR-2020 0 ,.;
:: ":l

GANDHIDHAM,.. i,
31-MAR-2om

Please find enclosed the captioned guafantee duly, issued / amended by us.

.l^",, ,t'

This guarantee attached is td be returned to us within 15 days from the date it ceases io be in force or
a €oon^ as the purpose for which rt has been issued is fulfilled whichever is earlier.I'

[ ]conlirm that the signatories who have signed the subiect guarantee / extension as stated below have
the requisite powers to sign on behalf of the bank.

C eference : 2t6cro2t9o92oool
lssue date 02-APR-2019

Applicant : empenrus rHFRALoctsTtcs pRtvATE Ltl
Guarantee Amount tNR100,000.00
Amount in words

RUPEES ONE HUNDRED THOUSAND ONLY

.l 
.Mr./Ms. NIMIST] PATFI 2. Mr./ms. PUNIT THACKER
Designation sp urucen Designation DY. iTANAGER

P.A No. N5191 P.A No. P9194

Further confirmation of this guarantee if desired ,should be obtained lrom the above mentioned branch.

This letter forms an integral part o, the guarantee

Pollutiot Icnhd

REC[lVri,D q]I'j
Branch Address

HDFC BANK LTD.

2ND FLOOR, PLOT NO. 301' WARD

OPP. DR. C G HIGH SCHOOL,
GANDHIDHATTI-370201.

TEL:02836-2396,10

I z,AAACH2To2HlzG

:2 APR 9(lI9

FOT HDFC BANK LTD.

t<-'R !'*r=-L' r,
Aut-horir"d-.ign"lory 

")FJ

"r: /'i
cS'a^

*u)
Nlk

" \)*'
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ojrrr,lgwrm GUJARAT

E Serlal nd.i1o...- 
Nameof fgrcbaser... E*nftt-i

fl rnrougtr K er,.d4Drg ....1 -,.. ..!,r

Name of hrcba."t... E
throush K eod4u* ...,

!.qlq j o",. {.i.[o] ka r

' hrcbascr"' Elo Pgt-iu:
9
S" %olo6o+'a A w

;;;.::: - :_'..Kar"Nts\iar"c

BU 07 4343

! v"trcofstampPapcrRs. LPDj .-
. Signature of Purchascr {r$o,E <-r'-qro \Y

Manrlal K. Sh:b -
f Siamp lendor Lic. No l2l39 //PAGE NO 1//- Gendbiclbam. ANNEXURE - lll

HDFC BANK LIII.
WEO.DEPARTMEt{?
2nd t[00R, P[oT ]io, lll,
WORD tlo, t2l8,
iANDHrDHAl,t-370 t0r, . ._

CONTRACT PERFORMANCE SECURITY UNCONDITIONAL

H

ToH
'Gujarat Pollution Control Board',
Paryavaran Bhavan, Sector 10-A
Gandhinagar (Gu.iarat) - 382010

i,

t! ln consideration of the Chairman, Gu.iarat Pollution Control Board, Paryavaran Bhavan, Section 10-A,

r Gandhinagar - 382010, (hereinafter called 'The Board') having offered to accept the terms and conditions
E of the proposed agreement between the Board and M/s. EMPERIUS INFRALOGISTICS PRIVATE

LIMITED, Plot No. 17, Nr Jawaharlal Road, Kandla, Gandhidham (Kutch) - 370210 (Kutch) (hereinafter

B called 'the said contractor(s)' for the works at Kandla, time for the due compliance or consent condition /! direction for vrolation of Air Act, 1981 / Water Act, 1974 I hazadous and other waste (management and

I transboundary movement) Rules 2016 as suggested / stipulated vide letter bearing No. ENV-'I0-2019-1'l -

E E(Tcell) Dated '14103 /20'19 and as required under provisions of Air (Previsions & controls of pollution) act
1981 (hereinafter called 'the said agreement') having agreed to production of an irrevocable Bank

! Guarantee for Rs.1.00,000.00 (Rupees One Lakh Only) as a security/guarantee from the contracto(s) for- compliance of his obligations in accordance with the terms and conditions in the said agreement.
The BG conflrmation letter no GTEE/-489448 is an integral part of the 216GT0219092000'l dated 02-APR-2019B /) /,

BG No.
BG lssue Date
BG Amount
Expiry Date
Claim Date

: 216GT02190920001
:02-APR-2019
: INR 100,000.00
:31-MAR-2020
:31-MAR-2020

i lt,W:-^ r*xo16il)r-ro'

! ;EPUTY MANAGER -..4iNIS1T;TEI
'mP' 

@de : P 9194 Sr' Manager (N5191)
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we. HDFC Bank Ltd, Gandhidham et"nd, 6"MhiJhim traving Head OfFrce at Gandhidham having Head

U,fi;lZiiiti sj4itil,-ij.i.i6 B;;i HJri", L"** parer, Mumbai-4,. o'r3 (hereinafler rererred to as

the'Bank') hereby undertake to pili;;;;;;n amouni not exceeoing Rs 'l'oo'000 00 (Rupees one

Lakh Only) on demand by the Board in writing'

We, HDFC Bank Ltd, Gandnionam Lianln, danorrianam having Head offrce at Gandhrdham having Head

oiitl, 
"i 

iOrc e"ni ua, HOrC A"nk i;,ir", L"*"r Parel, Muimbai-4oo 013, do hereby undertake to pav

the amounts due and payable unJ"i'tt'it oti""ntee without any demur' merely on a demand from the

Board stating that the amount ct"ir"O'i.-r"quir"O to meet the- rdoveries due oilikely to be due ffom the

said contractor(s). Any such d"r;;; ;;;; the Bank shal be conclusive as regards the amount due

and payabte by the Bank unoer"iii"du-Jri=ntee. io*"r"r, our tiability 
-under 

this Guarantee shall be

restrictedtoanamountnotexceedingRs.'I,OO,OOOOO(RuPeesOneLakhOnly)
we, the said Bank, turther uno"rtalB i" pli t" tn" edar<i any monev so demanded notwithstanding any

dispute or disputes raised UV tnJ"ont Jct6'is) in any suit or.proceeOing pending before any- Co-urt or

Tribunal relating thereto, our f i"U'f it, 
-r"Oo'it 

i'"'pr"."ni U"ing absolute and unequivocal The payment so

made by us under this uono .n"li'0""'l-r;iil;#;G;;i"ur liability for pavment hereunder, and the

*"ii""ti,tf.l tn"rr have no claim against us for making such payment'

we, HOFC Bank Ltd, ornor,un"#E,"n"il c;;;ilhil;J"i Heaa otrce at Gandhidham havins Head

offce at HDFC Bank Ltd, HDFd;;il'iffi;, l;;"; Pa_reliMumbai-4Oo 013' further asree that the

Guarantee herein contained 
"narr"r"-J"ii 

ir-t iit"r"" 
""0 "ff"ct 

drrino the oeriod that would be taken for

the oerformance of the said agreem"eil; ii;h;it;;tinue to be.endrceable iill all the dues ot the Board

under or bv virtue of the said "gr""i""iirr" 
-oe-en 

tutiy paiO, anO iti ctaims satisfied or discharged' or till

the Ensin;er_in-ch",g", on o"n;;;'ti'il;';.ffi: "",iif"r 
it'"t *'e terms and conditions of the said

adreement have been fuly and r,?lp";v',iriJ ,rt uv irre saio contractor(s), and accordingly discharges

tnl"-o*irnt"", however not later than expiry of guarantee

we.-Horc Bank Ltd, oanotriotram Era'Jtr,'c"rirt'io-i'", having Head office at Gandhidham having Head

office at HDFC Bank Ltd, norc "rj!'.['il"-*i Lo*", i"r"ri r'arrbai4oo 013, further agree with the

Board, that the Board shall nave 6e tuiiest f iuerty without our consent and without effecting in any manner

our obtigations hereunder a *rv ,.,,,|v 
"iii]"1-",.',{ri 

and conoitions^of ine saio aqreement or to extend time

ol oerformance by the said contrictoilsl from time to time or to postpone for 8iy time or from tlm^e-to time

ani of the powers exercisabte uv t-r.," iz"ri 
"g"inst 

the said 
"onirrlioi(.), 

and to forbear or enforce any ol

the terms and conditions ,"rrt,ng ilh'JlriJili""r"nq "no,,e 
shall not be relieved from our liabiiity by

reason of any such variation o, Li"*i* O"i,ig granted to the said contracto(s) or for any forbearance'

acr of omission on the part ot the"a;1ffi ;; id;H;e'by the Board to the said contractor(s) or bv any

such matter or thing *r,.t.o"r", *I1lJn-rnoeiitre tali rerating to sureties would, but for thts provision' have

?xiitsHJ"",["Jl1"not u" discharsed due to the change in rhe constitution of the Bank or the

W::ri"JP'["La* Ltd, candhidham Branch, Gandhidh'T l1Y]ls-l:?^d 91?"^'l,i:T:",1".?i"t:1,ltot"
Bank House. Lower paret, rri|ui'u"i-ioij-iji s, ;iiiy unoertat<e-not io revoke this Guarantee during its

IJ""ntv 
"i"ipt 

rith the previous consent of the Board in writing'

This Guarantee shall be vatid ,p t""ii-]lani-zoio untess e*eniea at the written request of the contractor

on demand by the Board. N"*'ilil;iild';-fi;s-r"ntio*o above, our liabilitv against this Guarantee

is restricted to Rs.1,OO.OOO.OO (;i;;;;5"; Lar<n-onry), and unless a claim in writing rs lodged with us

within six months of the drt".f :;;l..')l :.'iiiaen:zo7o"t 
"xtended 

date of expiry oi this Guarantee all

ori iiruiiiii"" una"r this Guarantee shall stand discharged'

6.

7.

8.

The Condition of the Obligation is:-

1. our liability under thls Bank Guarantee Shall not exceed Rs,,l,oo,oo0.o0 (Rupees one Lakh only),

2. This Bank-Guarantee is valid upto 31-MAR-2020

3. We are liable to pay tne guaiJtl"o 
"mo'nt 

o' 
"ny 

part the-reof under this Bank Guarantee only and only if
- 

;;;;"; upon ,s a *riti'en claim or demand on or before 3'l-MAR-2020

4. ill claims under the guarantee will be payable at Gandhidham'

5. This guarantee wirr ue retuinlo to 
" 's 

ioon as the purpose for which it is issued is fulfilled'

6 The BG confirmation r"tt"r'i"-eieet aaga+e o 
"n 

integrat parr ot ttre z 16GTo219o92ooo1 dated 02-APR-

2019

Dated the 02d day ofAPr 2019

LTD.

iri'-ttt Put.t
Sr. Manager (N5'191)

HDFC BANK LTD.
WBO.DEPARTMENT
2nd Fto0R, PLoT No, 301,
WORD No. l2l8,
6ANDHrDHAM.370 20r. . "i
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